RATIFIED MINUTES OF MEETING No.05/16 OF NORMS COMMITTEE-| (DES-I SECTION)

HELD ON 08.06.2015

Please Note

(i) In certain cases the decision of the Norms Committee refers to the Recommendations /
Observations / Deficiencies received from the concerned Technical Authority. Wherever
applicable, a scanned copy of such document has been placed at the end of the Minutes, in
running serial orders. The concerned firm may go through the same and respond
accordingly.

(ii) Similarly, a scanned copy of the blank Standard Deficiency Format, which may find a
reference in NC decisions, has also been attached in the end. This may also be referred to by
the concerned firm and may be responded accordingly.

The meeting No. 05/16 of the Norms Committee (NC-1) for the licensing year 2015-2016 was held on
08.06.2015 under the Chairmanship of Dr. L.B. Singhal, Additional Director General of Foreign Trade
to consider the applications under Duty Exemption / Remission Schemes (Chapter-4) of Foreign
Trade Policy 2015-2020/Handbook of Procedure Volume-l. The following Members of the
Committee were present in the meeting: -

SI.No. | Name of the representatives & | Room No. Telephone No. Deptt.
their Designation

1. Sh K.K. Tiwari I.A 476 23063321 DHI, U.B.

2. Sh S.K. Jain, D.O.- 428A 23063321 Extn.3318| DIPP, U.B.
23063166

3. Sh. Kanwalinder Singh Sodhi, | 736A 23063802 Extn.2459| DC(MSME),N.B.

Asstt. Dir. (Mech)

4, Sh. Parveen Sharma, Dy.DGFT 302 23061562 Extn.146 | DGFT, U.B.

5. Sh. Haradhan Das, FTDO 404 23061562 Ext.265 DGFT, U.B.

[ -The Committee considered the individual cases of the agenda of this meeting generated through the
online system of NIC. The decisions taken thereon are as under:

 |Case No.:23/9/80-ALC2/2012  Party Name: BHARAT HEAVY [Meet No/Date:5/80-  [Status:
[ELECTRICALS LIMITED /ALC2/2015 Deferred
108.06.2015 ‘
HQ File IRLA File LLic.No/Date:0910053032 |Defer :
:01/80/050/00203/AM 13/ 09/24/040/00136/AM]3/ 13 06. 2012 ‘Date 20.07.2015 |

1

Decmoh The commlttee noted that comments from EPCG D1v1510n are pendmg and 14‘ ‘remmderi

dated 16.12.2014 has been sent to EPCG Division. The Committee decided to send a D.O. letter from |

Addmonal DGFT (Dr.L.B. Smghal) to Addmonal DGFT (Shn JalkarzL\T\gh) EPCG DlVlSlOﬂ forz
N
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* {é?ﬁéd?(iﬁéé&ﬁhéhté on pending cases. Case is deferred t0 20.07.2015.
'Meet No/Date:5/80-

" |Case No.:6/7/80-ALC2/2013  Party Name: ALSTOM

TRANSPORT INDIA LIMITED |ALC2/2015
|| 08.06.2015
5 [HQFile " RLA File " [Lic.No/Date:0710090351
"~ 1:01/80/050/00100/AM14/ .07/21/040/00366/AM13/ 23.08.2012

| IDecision: The committee noted that the firm’s reply dated
% 03.02.2015 and reminded the TA, DHI to expedite comments.

" |Case No.:1 /15/80-ALC2/2012  Party Name: ALSTOM ,
4 TRANSPORT INDIA LIMITED ALC2/2015

08.06.2015
3 |HQFile RLA File Lic.No/Date:0710090531
1:01/80/050/00353/AM13/ .07/21/040/00397/AM13/ 31.08.2012

Decision: The committee noted that the fi

, 1 he meeting dated 08.06.2015 to clarify their position on export/import data in their
| ISrinivas; S.W. Vame and Faresh Khan K_H attended for the personal hearing on

|
i
iicomplete information which has been sought through deficiency
\deferred to 20.07.2015.

| [case No.:23/13/80-ALC2/2013  Party Name: ALSTOM " [Meet No/Date:5/80-
|| TRANSPORT INDIA LIMITED ALC2/2015

B 08.06.2015

's [HQFile RLAFile " [Lic.No/Date:0710095554
" 1:01/80/050/00228/AM 14/ :07/21/040/00068/AM 14/ 23.05.2013

Decision: The committee noted that the firm’s reply

6 HQFile e
[:01/80/050/00526/AM 14/ -09/24/040/00070/AM 14/

130.05.2013
Decision: The Committee noted that the firm has no

‘
i
%
i
;
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MeetNo/DateS/éo- P

| :{‘c;s'é'Ndﬁié]zSisb&&LCi/ZMs "~ Party Name: THERMAL 'Meet No/Date:5/80- o
SYSTEMS (HYDERABAD)  ALC2/2015
| P.LTD., 08.06.2015

" Lic.No/Date:0910056185

-~

Status:
Deferred

Defe‘r' -
Date:20.07.2015

|
|

57012015 has been sent to DHI on|
Case is deferred to 20.07.2015. :

- S tatusﬁ -
Deferred

Defer i
Date:20.07.2015 |

rm’s repvl’y dated 27!01520 15 has been sent to DHI on“.
30.01.2015 and reminded the TA, DHI to expedite comments. Case is deferred to 20.07.2015. ’

1"'%&EENESH}EOJKiézlibisW 'Party Name: BHARAT HEAVY Mect No/Date:5/80-  Status:

3 E ELECTRICALS LIMITED ALC2/2015 Deferred

| 08.06.2015

| [HQFile ' " RLAFile T [LicNo/Date:0910055381  Defer ;
‘ }:01/80/050/00097/AM14/ -09/24/040/00544/AM13/ 113.03.2013 Date:20.07.2015 |
i4 Decision: The Committee noted that representatives of the firm were called for ‘Personal Hearing’ in|

cases. S/Shri B. |

behalf of the firm and |
explained before the NC regarding export/import items in their cases. The firm was advised to provide |
letter followed by reminders. Case is |

|

IStatus:
Deferred
Defer %,
Date:20.07.2015 |

L dated 27.01.2015 has been sent to DHI on
| [30.01.2015 and reminded the TA, DHI to expedite comments. Case is deferred to 20.07.2015. ”

Status
Deferred

R e

Defer |
Date:20.07.2015

of replied to the reminder dated 07.04.2015 & E-
1mail dated 17.04.2015 and decided to issue final reminder to the firm to expedite reply. §



30.01.2015 and reminded the TA, DHI to expedite comments. Case is deferred to 20.07.2015.

Case is deferred t0 20.07.2015.

Case No.:3/25/80-ALC2/2013  Party Name: THERMAL - Meet No/Date:5/80- Status:
% SYSTEMS (HYDERABAD)  ALC2/2015 Deferred

P.LTD., 08.06.2015 i
HQFile  RLAFile  |LicNo/Date:0910056186 Defer
:01/80/050/00527/AM 14/ :09/24/040/00069/AM 14/ 30.05.2013 Date:20.07.2015 |

Decision: The Commitiee noted that the firm has not replied to the reminder dated 0
‘mail dated 17.04.2015 and decided to issue final reminder to the firm to expedite reply.
\Case is deferred to 20.07.2015.

7.042015 & E-|

~ |Case No.:10/15/80-ALC2/2013 Party Name: ALSTOM Meet No/Date:5/80-  Status: |
f TRANSPORT INDIA LIMITED ALC2/2015 Deferred
¢ 108.06.2015
HQFile  RLAFile  [Lic.No/Date:0710096369 Defer

%:O]/80/050/00266/AM14/ :07/21/040/00090/AM 14/ 102.07.2013 Date:20.07.2015 |
%Decision: The committee noted that the firm’s reply dated 27.01.2015 has been sent to DHI on

| |Case No.:11/15/80-ALC2/2013 Party Name: ALSTOM  |Meet No/Date:5/80. Status:
TRANSPORT INDIA LIMITED ALC2/2015 Deferred

, 08.06.2015 ;

HQFile ~ RLAFile  [LicNo/Date:0710096370 Defer |

:01/80/050/00267/AM 14/ :07/21/040/00126/AM 14/ 02.07.2013 Date:20.07.2015

|

- 130.01.2015 and reminded the TA, DHI to expedite comments. Case is deferred to 20.07.2015.

Decision: The committce noted that the firm’s reply dated 27.01.2015 has been sent to DHI on|

| [Case No.:44/10/80-ALC2/2013 Party Name: BOTILOIL ~ |Meet No/Date:5/80-  Status:
:’ TOOLS INDIA PVT ALC2/2015 Deferred ;
, LTD(FORMERLY BAKER OIL 08.06.2015 '
HQFile — RLAFle LicNo/Date:0510358721 Defer |
:01/80/050/00199/AM 14/ :05/23/040/00113/AM 14/ 04.07.2013 Date:20.07.2015 |

10

Decision: The Committee noted that the firm has been asked to furnish a certificate from the duly|
authorized officer of Directorate General of Hydrocarbons, Ministry of Petroleum and Natural Gas to |
the effect that the said goods are required for petroleum operations vide letter dated 20.06.2014. The |
‘Committee decided to reiterate its earlier decision for the necessary document.
The Committee also noted that M/s GE India Industrial Private Ltd. was issued an AA No.
3110060945 dated 30.10.2013 for supply of goods in connection with petroleum operations. In this
regard, the firm was requested to produce an Essentiality Certificate issued by the Directorate General
of Hydrocarbons. The Committee noticed that the firm has produced the requisite certificate issued by
the Directorate General of Hydrocarbons on 04.02.2014. The Committee decided that this position
should be mentioned in the reminder to the firm. Accordingly, a letter was issued to firm on|
;02.01.20] 5 asking them to furnish requisite DGHC Certificate. !
'The Committee further noted that the firm has submitted representations for certain Advance |
'Authorization requesting that they may be granted waiver from submission of the requisite certificate.

i

DGFT (DES-I) forwarded these representations to Policy VI Section of the DGFT for taking up the

‘ f\/ \ 6))5/
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‘matter with TRU Dlo Revenue Mmrstry of Fmance

|

(Case is deferred to 20. 07. 2015.

¢
|
|
|

?'”{EZs'ewiiidf-fiii/é'}%oXiéifzdfi m%Party Name: ZENITH  |Meet NoDate:5/80-  Status: |
| | PREC]SION PVTLTD,, 'ALC2/2015 ‘Approved |
| 08.06.2015 |
| [HQFile e e RLA e [LicNo/Date:0710097716 |
|11 :01/80/050/00125/AMI1S/ £07/24/040/00113/AM14/ 23.08.2013
{

i

rDec1510n The ¢ commrttee decrded to ratrfy the norms based upon the wrrtten comments of MSMEx
ksVlde ID No.30 (88)14-ME dated 08. 06.2015 (copy to be sent to firm and RA).

||
| 1
i §RA may take necessary actlon accordmgly

&Declsmn The commrttee demded to ratrfy the norms “pased upon the wrrtten comments of MSME*
’!vide ID No.30 (82)/14-ME dated 08. 06.2015 (copy to be sent to firm and RA).

i §Case Ne.45/5/80-ALC2/2014 |Party Name: ZENITH _ T Meet No/Date:5/80- Status: |
| ; PPRECISION PVT LTD., |ALC2/2015 Approved
| , 08.06.2015 | s
i HQ Fle  RLA Fle  |Lic.No/Date:0710097715 |
12 [01/80/050/00130/AM1S/ :07/24/040/001 36/AM14/ 23.08.2013 :
i e

t

|
!, ‘RA may take necessary act\on accordmgly

w%é’é?é&?&fébﬁsiiﬁiéi/iﬁia Party Name: DYNAMATIC  [Meet NoDae:5/80-  Status: |
[ TECHNOLOGIES LIMITED,  |ALC2/2015 Deferred ;
| 08.06.2015 ‘5
HoFle . |RLA fle LicNo/Date:0710097934  Defer
i :01/80/050/00094/AM15/ :07/21/040/00389/AM 14/ 30.08.2013 Date:20.07. 2015

{Demsnon' The Commlttee noted that the firm’s reply dated 16. 10. 2014 has been sent to MSME on|
130.10.2014 followed by reminder dated 07.04.2015 and reminded TA, MSME to expedite|
lcomments NC decided to await comments from MSME. l

Case is deferred to 20 07 201 5

|
{
|
|
|
!t
!
|
|
|
l

| [Case No.:50/15/80-ALC2/2013 Party Name: TERACOM Meet No/Date:5/80- Status:

1 i LIMITED |ALC2/2015 Deferred |
| 08.06.2015 %
s iHQ File RLA File ' ~ [Lic.No/Date: 0510364316 Defer |
1141:01/80/050/00306/AM 14/ :05/24/040/00199/AM14/ r03 092013 Date:20.07. 2015 |
|

i Decnsnon' The commrttee noted that firm’s reply dated 16. 12. 2014 has been sent to DEIT on|
3 x06 01.2015 followed by reminder on 07.04. 2015 to expedite comments. NC decided to awarti
E rcomments from DEIT Case is deferred to 20 07 201 5 ?

1 5|  [Case ‘No.:1/2/80-ALC2/2014  Party Name: THERMAL  Meet No/Date:5/80- "~ status:
| SYSTEMS (HYDERABAD) _ \ALC2/2015 _ Deferred




i16

PLTD,  [08.062015

HQFile ~ RLAFile ~ [LicNo/Date:0910057521 Defer
:01/80/050/00001/AM15/ :09/24/040/00263/AM14/ 10.09.2013 Date:20.07.2015

IDeCISlon hThe Commlttee noted that the firm has not re replled to the defi mency letter (ralsed by DHI)
sent to them on 19.02.2015, E-mail 26.02.2015, Reminder 07.04.2015 and final reminder on
15.05.2015 and decided to wait for another 15 days for reply from the firm.

Case 1s deferred to 20 07 201 5 {

.Case No.:15/19/80-ALC2/2013 Party Name: NETAFIM  |Meet No/Date:5/80-  |Status:
; IRRIGATION INDIA 'ALC2/2015 Deferred

f PVT.LTD. 08.06.2015

HQ File ~ RLAFile  [LicNo/Date:3410038311 Defer
:01/80/050/00387/AM14/ :34/24/040/00097/AM 14/ 22.10.2013 Date:20.07.2015 |

‘comments. Sixth reminder was issued to C&PC on 13.02.2015. Latest reminder to C&PC has been |

i
-
1
Decision: ‘The committee noted that firm’ s appllcatlon has been s¢ sent to C&PC on 1 09.12. 2014f0rE
|
issued on 18.05.2015 to expedite comments. Case is deferred to 20.07.2015. i

e ———— P — ]

~ |Case No.:8/19/80-ALC2/2013  Party Name: BOTIL OIL Meet No/Date: 5/80- Status: i
% TOOLS INDIA PVT 'ALC2/2015 " Deferred g
LTD(FORMERLY BAKER OIL 08.06.2015 i
HQFile  RLAFile Lic.No/Date:0510370619 Defer

+01/80/050/00380/AM 14/ :05/23/040/00310/AM14/ 08.11.2013 Date:20.07. 2015 .

Decnsnon The Commlttee noted that the firm has been asked to furnish a certificate from the duly
authorized officer of Directorate General of Hydrocarbons, Ministry of Petroleum and Natural Gas to |
the effect that the said goods are required for petroleum operations vide letter dated 20.06.2014. The
‘Committee decided to reiterate its earlier decision for the necessary document. x
The Committee also noted that M/s GE India Industrial Private Ltd. was issued an AA No. .

17 3110060945 dated 30.10. 2013 for supply of goods in connection with petroleum operations. In thls.

xCase is deferred to 20.07.2015.

regard, the firm was requested to produce an Essentiality Certificate issued by the Directorate General |
of Hydrocarbons. The Committee noticed that the firm has produced the requisite certificate issued by
the Directorate General of Hydrocarbons on 04.02.2014. The Committee decided that this position |
should be mentioned in the reminder to the firm. Accordingly, a letter was issued to firm on|
02.01.2015 asking them to furnish requisite DGHC Certificate. 5
The Committee further noted that the firm has submitted representations for certain Advance;
Authorlzatlon requesting that they may be granted waiver from submission of the requisite certificate.
DGFT (DES-I) forwarded these representations to Policy VI Section of the DGFT for taking up the
matter with TRU, D/o Revenue, Ministry of Finance. x

~ |Case No.:13/19/80-ALC2/2013 Party Name: STERICAT Meet No/Date:5/80-  Status:
5 GUTSTRINGS PVT. LTD. 'ALC2/2015 Deferred )
; 08.06.2015 |
[HQFle [RLAFile ~ Lic.No/Date:0510370609 | Defer o
18 <01/80/050/00385/AM 14/ 105/24/040/00249/AM 14/ 08.11.2013 Date:20.07. 2015§

Decision: The committee noted that the firm’s reply dated 14.05.2014 has been sent to C & PC on|
17.06.2014 followed by reminders dated 13.08.2014, 03.11.2014 and 09.01.2015 for comments. {
Latest remmder to C&PC from DDG (PS) has been lssued on 18 05 2015 to expedlte comments »

N Al
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| [Case is deferred to 20.07.2015.

i Case No.:21/21/80-ALC2/2013 Party Name: GLOBE HI-FABS Meet NoDaw:5/80-  Status: |
B IALC2/2015 Deferred ‘
B 08.06.2015
1 @Q e “RLAFile " [Lic.No/Date:0510373033  Defer
;:01/80/050/00417/AM14/ -05/23/040/00364/AM 14/ 110.12.2013 ‘Date:20.07.201 5 l

17.03.2015 and explained their case. The basic issue of their case is they are importing Trucks in semi |

}, afDecision: The committee noted that the representative of the firm attended the meeting on|
|| . .
%19 lknocked down condition and after fixing some imported components on it they are exporting the same. |

; However, as per Para 4.1.3.1 of FTP “an Advance Authorization is issued to allow duty free import of
i inputs, which physically incorporated in export product (making normal allowance for wastage).” ‘
3 gQTherefore, Committee decided to refer this case to Policy Division for their comments on whetheri%
| Isuch cases can be allowed under the Advance Authorization Scheme. Accordingly, Policy IV Section |

“;has been requested to offer their comments on the issue vide 1D Note dated 31.03.201 5.NC decided to|
lissue a reminder to Policy-4 Section to expedite the case. *
Case is deferred to 20.07.2015.

" [Case No.7/2/80-ALC2/2014. Party Name: TRANSASIA BIO Meet No/Date:5/80- Status:
| MEDICALS LTD. ALC2/2015 Deferred

| 1 08.06.2015 |
oHQFle RAFie  [LicNo/Dae:0310771504 Defer |
" :01/80/050/00007/AM15/ 103/95/040/00849/AM14/ 24.02.2014 Date:20.07.2015

Decision: The committee noted that the firm has furnished reply directly to C&PC on 01.05.2015 and
idecided to await comments from them. Case is deferred to 20.07.2015. ;

" [Case No.:42/5/80-ALC2/2014  |Party Name: ZENITH  Meet NoDate:s/80-  [Status: |
i \PRECISION PVT LTD ., ALC2/2015 'Approved

|| ; 08.06.2015 ‘

. |[HQFile i CRLAFile " ILic.No/Date:0710102670 |

Ly :01/80/050/00127/AM15/ :07/24/040/00443/ AM14/ 06.03.2014 4 t

i 'Decision: The committee decided to‘ratify the norms based upoﬁ the written comments of MSME |
. |vide ID No.30 (61)/ 14-ME dated 05.05.2015 (copy to be sent to firm and RA). 3

i %RA may take necessary action accordingly. 3

[ [Case No.:13/8/80-ALC2/2014 'Party Name: STERLITE | Meet No/Date:5/80- © Status:

| il TECHNOLOGIES LTD. |ALC2/2015 Deferred

L 08.06.2015

. [HQFile RLA File - " [LicNo/Date:0310777350  Defer ;
22 :01/80/050/00181/AM15/ :03/95/040/01027/AM14/ 07.04.2014 Date:20.07.2015

Decision: The Committee noted that the firm’s reply has been sent to DEIT on 13.01.2015 forz

E ]
i ‘comments and reminder to DEIT was issued on 29.04.2015 to expedite comments.
| |Case is deferred to 20.07.2015. |

23 [Case No.:18/8/80-ALC2/2014 _ Party Name: TRIDENT TOOLS [Meet No/Date:5/80-  Status:

o %\‘_\‘;M




LIMITED. ~ [ALC22015 [Deferred |
| 08.06.2015 f
HQ File ~ RLAFile ) Lic.No/Date:0310777556 Defer |
:01/80/050/00186/AM15/ :03/95/040/00007/AM15/ 08.04.2014 Date:20.07.2015 |

Decision: The Committee noted that the firm has not replied o the MSME deficiency letter dated |
03.03.2015 followed by reminder dated 15.05.2015 and decided to send final reminder to them tof
.expedite reply. |

(Case is deferred to 20.07.2015. r
" |Case No.:15/8/80-ALC2/2014 Party Name: STERLITE Meet No/Date:5/80- Status: |
TECHNOLOGIES LTD. 'ALC2/2015 Deferred
: 08.06.2015
B e e v — CoNTDao o7 Do .
24 :01/80/050/00183/AM15/ :03/95/040/00014/AM15/ 22.04.2014 Date:20.07.2015

 [Decision: The Committee noted that the firm’s reply has been sent to DEIT o 06.01.2015 for
Ecomments and reminder to DEIT was issued on 29.04.2015 to expedite comments. 2

|Case is deferred to 20.07.2015.

i
i

s e —— At e ek
 [Case No.:19/8/80-ALC2/2014 [Party Name:IND-SPHINX  Meet No/Date:/50- [status: |
| PRECISION LTD., ALC2/2015 /Approved ;
|| | 08.06.2015
. HQFile - RLAFile  LicNoDate2210014810 |

25 :01/80/050/00187/AM15/ :22/24/040/00001/AM15/ 22.04.2014

, fDecision: The committee decided to ratify the norms based upon the written comments of MSME
e vide ID No.30 (189-A)/14-ME dated 08.06.2015 (copy to be sent to firm and RA). ;

RA may take necessary action accordingly.

| [Case No.:20/8/80-ALC2/2014 Party Name: IND-SPHINX Meet No/Date:5/80-  [Status:
| 'PRECISION LTD., /ALC2/2015 Approved
] | 08.06.2015 ;

| o = , \ s

' |HQFile RLA File LLic.No/Date:2210014809 |

26 :01/80/050/00188/AM15/ 122/24/040/00002/AM15/ 22.04.2014

Decision: The committee decided to ratify the norms based upon the written comments of MSME |
'vide ID No.30 (190)/14-ME dated 08.06.2015 (copy to be sent to firm and RA).

'RA may take necessary action accordingly. !

Case No.:31/7/80-ALC2/2014  |Party Name: GAS TECH Mot No/Date:5/80. Status:
| [PROCESS ENGINEERING ALC2/2015 gDeferred

; ‘; [INDIA PVT. LTD., 08.06.2015 .

| [ —— o ————————— o oo e — wsee e ——— e e ——— e St

| |HQFile IRLA File Lic.No/Date:0510384861 ;Defer

27 1:01/80/050/00168/AM 15/ :05/23/040/00468/AM 14/ 24.04.2014 'Date:20.07.2015

éljécisibniz' :f}iew(r:o;nmitiee noted that repfese;ltati;/es of the firm were called for ‘Personal He;l‘lng:ll’l
. the meeting dated 08.06.2015 to clarify their position on manufacturing process in their cases. Shri
| Tarun K. Prasad attended for the personal hearing on behalf of the firm and explained before the N

7 \01)6 (s
PARVEEN SHARMA

Dy. Dire
Directorate General of ForeignTrade
Ministry of Commerce & industry

Udyog Bhawan, New Delhi-11




‘ ‘;ggardﬂ;ngwr;\anufacturmg prz)c*ess in their cases. The firm was advised to submit documentaryl
| levidence in support of purchase order and clarify the name of the firm from whom they will receive

; \payment against the supplies by them. Case is deferred to 20.07.2015.
{’“’{E;s"e'ﬁa."?i']i}é”&”&LEi/iBi‘i ~ IParty Name: AYAAPPA CNC Meet No/Date:5/80- T [Saws: |
P PVT.LTD, |ALC2/2015 Deferred 3
| | 08.06.2015
| [HQFile —RLAFle LicNo/Date:0710103733  Defer
1328 § 1/80/050/00084/AM15/ -07/24/040/00012/AM15/ 25.04.2014 Date:20.07.2015
Z Decision: The committee noted that the firms application was sent to MSME on 01.07.2014 followed%
§ iby reminders dated 07.1 1.2014, 09.01.2015 and 07.04.2015 for comments. MSME representativeaé
i present in the meeting has requested for a copy of the application and NC decided to send the same 10|
| |them for comments. Case is deferred to 20.07.2015. l
Case No.:22/8/80-ALC2/2014 ‘Party Name: TEXMACO UGL Meet No/Date:5/80- “lStatus: |
I‘ RAIL PRIVATE LIMITED. ‘SALC2/201 5 Deferred :
| 08.06.2015 i
11 1HQT:lle = “RLAFle [Lic.No/Date:0210202766 Defer ]
ag29 ;:01/80/050/00190/AM15/ -02/24/040/00010/AM15/ *125.04.2014 Date:20.07.2015 |
i e —————— e e e e ————t —
1 Decision: The committee noted that the firm’s reply dated 16.10.2014 has been sent to DHI on

‘; 210.11.2014 followed by reminder on 07.04.2015 and reminded the TA, DHI to expedite comments. |
| INC decided to await comments from DHL :

3 ECase is deferred to 09.06.2015. g
" [Case No.:41/14/80-ALC2/2014 yﬁéﬁ;ﬁ;ﬁgﬁﬁl{/ﬁ:»I:'legli;lﬂ"ﬁa " MeetN JDate-5/80-  Status:
] /ALC2/201 5 Deferred

‘, i08.06.201 5 *
2 HQ e RLA File o iL'ic.No/ﬁate:Ol‘i 10104231  Defer |
| g g1:01/80/050/()0362/AIV11 5/ :07/24/040/00051/AM1 5/ ;20.05.2014 Date:20.07.2015 |
'=3 eSS — o it ————————— rmim——— |

Decision: The Co

mmittee noted that the représéntatyivéé” of the firm attended for ‘Personal Hearing’ in|
| the meeting dated 28.04.2015 and clarified their position on export/import data in their cases. NC also|
noted that the applicant’s reply dated 29.04.2015 has been forwarded to DHI for examination and |
| |decided to ask the firm to furnish the requisite information to DHI for ratification of their cases. !
| Case is deferred to 20.07.2015. ;
" [case No.:43/14/80-ALC2/2014 [Party Name: BEML LIMITED, Mect No/Date:s/80- ié‘i;{.};‘f T
| ; ALC2/2015 Deferred ?
P ; 08.06.2015 1

% 'HQ File [RLA File " Lic No/Date:0710104233 %D}:'fer' |
131 §:01/80/050/00364/AM15/ {:07/24/040/00050/AM15/ 20.05.2014 |Date:20.07.2015 .
‘ ‘SDecision: The Committee noted that the representatives of the firm attended for ‘Personal Hearing’ in|
| the meeting dated 28.04.2015 and clarified their position on export/import data in their cases. NC also |
11 %noted that the applicant’s reply dated 29.04.2015 has been forwarded to DHI for examination and |
; %decided to ask the firm to furnish the requisite information to DHI for ratification of their cases.
| Case is deferred to 20.07.2015. é
32 [Case No.:1/11/80-ALC2/2014 |Party Name: HITTCO TOOLS |Meet No/Date:5/80- Status: |




1

B p— S—— :ALC§/2OI§ WE— $[—)e"ferred“ —

|

s

08.06.2015 } |

HQ File ~ RLAFile  [LicNo/Date:0710104425 |[Defer |
:01/80/050/00249/AM15/ :07/24/040/00063/AM15/ 23.05.2014 ‘Date 20.07.2015 |

Decision: The Committee noted that firm’s reply dated 03.04.2015 sent to MSME on 24.04.2015 was |
incomplete and insufficient and the firm was reminded to furnish complete and detailed information

'on 15.05.2015 and by e-mail on 18.05.2015. Case is deferred to 20.07.2015. s

~ Case No.:40/14/80-ALC2/2014 Party Name: BEML LIMITED, |Meet No/Date:5/80-  Status: |
ALC2/2015 Deferred ‘

5 108.06.2015 i
(HQ Fle  RLAFile ~ LicNo/Date:0710105280 Defer f
01/80/050/00361/AM15/ :07/24/040/00084/AM15/ 20.06.2014 Date:20.07.2015 ,

Decision: The Committee noted that the representatwes of the firm attended for “Personal Hearmg in|
1the meeting dated 28.04.2015 and clarified their position on export/import data in their cases. NC also |
noted that the applicant’s reply dated 29.04.2015 has been forwarded to DHI for examination and‘
decided to ask the firm to furnish the requisite information to DHI for ratification of their cases.

Case is deferred to 20.07.2015.

[Case No.:42/14/80-ALC2/2014 Party Name: BEML LIMITED, |Meet No/Date:5/80-  Status: i
‘ \ALC2/2015 Deferred §
08.06.2015
HQFile ~ RLAFle  [LicNo/Date:0710105285 Defer |

:01/80/050/00363/AM15/ :07/24/040/00079/AM15/ 20.06.2014 Date:20.07. 2015

134 -

|

136 |

|

DeCISlon The Committee noted that the representatlves of the firm attended for ‘Personal Hearmg m
the meeting dated 28.04.2015 and clarified their position on export/import data in their cases. NC alsol
noted that the applicant’s reply dated 29.04.2015 has been forwarded to DHI for examination and‘
dec1ded to ask the firm to furnish the requisite information to DHI for ratification of their cases. 1
(Case is deferred to 20.07.2015. i

i

* [Case No.:45/14/80-ALC2/2014 Party Name: BEML LIMITED, Meet No/Date:5/80-  Status: |
: |ALC2/2015 Deferred I
08.06.2015 |
HQFile ~  RLAFile  [LicNo/Date:0710105283 Defer |

:01/80/050/00366/AM 15/ :07/24/040/00103/AM15/ 20.06.2014 Date:20.07. 2015

Decision: The Committee noted that the representatlves of the firm attended for ‘Personal Hearmg m(
Ithe meeting dated 28.04.2015 and clarified their position on export/import data in their cases. NC also |
noted that the applicant’s reply dated 29.04.2015 has been forwarded to DHI for examination and:
decided to ask the firm to furnish the requisite information to DHI for ratification of their cases. i

!

‘ Case is deferred to 20 07 20] 5.
~ [CaseNo.:47/14/80-  Party Name: ALSTOM  |Meet No/Date:5/80-  Status: |
ALC2/2014 'TRANSPORT INDIA \ALC2/2015 Deferred
LIMITED 08.06.2015 ;
HQFile ~ RLAFile LicNo/Date:0710105249 Defer
| 1:01/80/050/00368/AM15/ :07/24/040/00092/AM15/  ~ 20.06.2014 |Date:20.07.2015




| [Decision: The Commitiee noted that firm has not replied to the DHI deficiency letter dated|
i §05.03.2015 sent to the firm on 10.03.2015 followed by reminder on 15.05.2015 and E-mail on|
| |18.05.2015 and decided to issue final reminder to them to expedite reply. ‘;
| (Case is deferred to 09.06.2015. %
W‘{Caseﬁ&o.:54)'17/80-ALciiibili'{ﬁén"y'ﬁarﬁéi"AﬁHAﬁ'“ "~ [MeetNo/Date:5/80-  [Status:

} INDUSTRIES, ALC2/2015 {Deferred

3 08.06.2015 | ;

HQFile 'RLAFile Lic.No/Date:3310029998 | Defer {
372:01/80/050/00426/AM15/ 1:33/24/040/00005/AM15/ 04.07.2014 |Date:20.07.2015 ‘

Decision: The committee noted that as description of export and import items are same, it wast
1decided to call the firm’s representative for ‘personal hearing’ to clarify the same on 23.06.2015.NC|

'has now decided to call the firm’s representative for ‘personal hearing’ on 20.07.2015, as requested by
the firm. Case is deferred to 20.07.2015. ;

" [Case No.:45/17/80-ALC2/2014 |Party Name: UNIVIL Meet No/Date:5/80-  Status:
PRECISION PVT. LTD. |ALC2/2015 Rejected |

08.06.2015 :

HQFile  |RLAFile T [LicNo/Date:0310787040 | |

;:01/80/050/00417/AM15/ i:03/95/040/00338/AM15/ 118.07.2014
381= e ; : >

'Decision: The committee noted that the firm has not replied to the deficiency letter raised by MSME |
dated 01.12.2014, Reminder dated 09.01.2015, E-mail dated 25.02.2015 and final reminder dated%
07.04.2015 and decided to reject the case with direction to the firm to pay applicable custom duty with
interest for EODC.

RA may take necessary action accordingly. x

s e AN s e e e e e et

" [Case No.:34/14/80-ALC2/2014 Party Name: STERLITE "~ [MectNo/Date:5/80-  Status:

; TECHNOLOGIES LTD. 'ALC2/2015 Deferred
% 08.06.2015
'HQ File RLAFile  [LicNo/Date:0310787448 Defer

39 :01/80/050/00355/AM15/ :03/95/040/00327/AM15/ 131.07.2014 Date:20.07.2015§
Decision: The Committee noted that the firm’s reply has been sent to DEIT directly on 26.12.2014§
for comments. NC issued reminder to DEIT through E-mail dated 29.04.2015 to expedite comments%

and decided to send reminder to the TA, DEIT to expedite comments.
| |Case is deferred to 20.07.2015.

" [Case No.:38/14/80-ALC2/2014 |Party Name: CAMFIL AIR

Meet No/Date:5/80-  Status:

| FILTRATION INDIAPVT.  |ALC2/2015 'Approved

| ] LTD. 08.06.2015 |

| e e O S e e ]
- [HQFile RLA File . Lic.No/Date:0510390041 | i
40 1:01/80/050/00359/AM15/ :05/23/040/00161/AM15/ 31.07.2014

iDecision: The comm1tteedec1ded to rat[fythenom]s t;asc;d Jpon the writiéﬁ comrﬁents of MSMEi
‘ivide ID No.30 (212)/14-ME dated 07.05.2015 (copy to be sent to firm and RA). |

i

|_IRA may take necessary actionaccordingly.
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(Case No.:7/17/80-ALC2/2014 [Party Name: BHARAT HEAVY Meet NoDate:5/80-  [Status:

ELECTRICALS LIMITED ~ ALC2/2015 Deferred i

| 08.06.2015 | 1

HQFile RLAFile  LicNo/Date:0910060761 |Defer |
:01/80/050/00379/AM1S/ :09/24/040/00169/AM15/ 31.07.2014  |Date:20.07.2015 |

DeClSlon‘ The Commlttee noted that firm’s appllcatlon has been sent to DHI ¢ on 31.10.2014 forv
. comments followed by reminder on 09.01.2015 and decided to issue another reminder to DHI t0i
expedlte comments Case is deferred to 20 07 201 5

|
|
|

 |Case No.:46/17/80-ALC2/2014 [Party Name: 'Meet No/Date:5/80-  |Status:
g [VENKATESWARA ALC2/2015 Deferred
ENGINEERING WORKS 08.06.2015
42HQFile  RLAFile  LicNo/Date:0710106274 |Defer
' 01/80/050/004] 8/AM15/ 07/24/040/00162/AM15/ 01.08.2014 |Date:20.07. 2015
Decnsmn The Commlttee noted that firm’ s reply dated 02.05. 2015 has been sent to MSME on

19 05 2015 for comments and dec1ded to awalt comments Case 1s deferred to 20 07 201 5 ;

. Case No.:5/14/80-ALC2/2014  Party Name: FAIVELEY éMeet No/Date:5/80- Status: ‘I
| 'TRANSPORT RAIL |ALC2/2015 Approved |

' TECHNOLOGIES INDIA 08.06.2015 , g
LIMITED ? ‘
| HQFile RLA File LLic.No/Date:0410159158 %
43 | :01/80/050/00326/AM15/ :04/24/040/00098/AM15/ 05 08.2014 ‘

| Dec1s10n. The commlttee demded to ratlfy the norms based upon the written comments of DHI v1de

‘UO No.3 (119)/14-TSW (B)/198 dated 12.05.2015 (copy to be sent to firm and RA).

| iRA may take necessary action accordingly.

' 9Case No.:9/14/80-ALC2/2014 Party Name: GEA BGR Meet No/Date:5/80-  Status:
ENERGY SYSTEM INDIA  ALC2/2015 Deferred ;
LIMITED 08.06.2015 g
44 "H'Q"F'llé"” - RLA File - [LicNo/Date:0410159190 Defer |
| :01/80/050/00330/AM15/ :04/24/040/00092/AM15/ 07.082014 Date:20.07.2015 |

Dec1s10n : The cc committee noted that the firm’s reply dated 24.04. 2015 has been sent to DHI on|
01 05 2015 for comments and dec1ded to awalt comments Case 1s deferred to 20 07 201 5 ’

[ gCase No.:5/17/80-ALC2/2014  Party Name: DEEPEEKA  |Meet No/Date:5/80-  Status:
o EXPORTS PVT. LTD. ALC2/2015 Deferred |
|| 08.06.2015

4sHQFile " RLAFile 'E'Lic.Né/Date:6510390631 Defer |
; :01/80/050/00377/AM15/ 105/23/040/00178/AM15/ 21.08.2014 Date:20.07.2015

Declsmn The committee noted that the firm’s reply dated 20.05.2015 has been sent to MSME on|
21 05 2015 for comments and dec1ded to awalt comments Case is deferred to 20 07 201 5 ;

46 Case No. :6/17/80- ALC2/2014 Party Name: BORG WARNER |Meet No/Date:5/80- Status: g

L\\;\gm
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T ~ IEMISSIONS SYSTEMS ALC22015 |Deferred
| INDIA PVT. LTD 08.06.2015 z
* [ﬁ?ﬁﬁé”mw"w"'““ “iiiﬂ}i"FTl‘éww” T [Lic.No/Date:0510390633 Defer
i j:01/80/050/00378/AM15/ !:05/23/040/00197/AM15/ 21.08.2014 EDate:20.07.2015 ;
% %Decision: The Committee noted that the firm’s reply dated 22.01.2015 has been sent to DHI oné
; 77.01.2015 followed by reminder on 07.04.2015 for comments and reminded TA, DHI to expedite |

{
&

\comments. Case is deferred to 20.07.201 5.

R ——1 |

=

|| (é;;“é'&d.’iéé)i“%?ébik'1;6272'6'1 4 [Party Name: BHARAT HEAVY ‘Meet No/Date:5/80- |Status: ;
% | ‘%ELECTRICALS LIMITED ALC2/2015 iDeferred l
|| 08.06.2015 ‘. \
| e e e e e il
‘% iK,HQ File RLA File Lic.No/Date:0910060889 |Defer
';47 %:01/80/050/00405/AM15/ ‘15:09/24/040/00262/AM15/ 26.08.2014 {Date:20.07.2015 ‘

| Decision: The Commities noted that firm’s application has been sent to DHI on 21.10.2014 followed |
| |by reminder dated 03.12.2014 and 09.01.2015 for comments and decided to remind again ’r'orik
| .comments. Case is deferred to 20.07.2015.

" [Case No.35/14/80- | Party Name: SRECISION  |Meet No/Date:5/80-  Status:

| ALC2/2014 'EQUIPMENTS(CHENNADPVT.LTD., ALC2/2015 Deferred |
| 08.06.2015 ':
48 [HQFile i v RLAFile 04/24/040/00131/AM15/  |Lic.No/Date:0410159316 Defer

:01/80/050/00356/AM15/ | 27.08.2014 Date:20.07.2015 |

1

! —— = - S e s s S ———— et e ek i T —— R— - ]
i §Decisi0n: The Committee noted that deficiency letter (raised by DIPP) has been sent to the firm on|
| |18.05.2015 to furnish reply and decided to issue reminder to the firm. Case is deferred to 20.07.2015. |

[ {(":Ssé'"iiii'l”£2§7f7"7§6-Xﬁéi/idi[V" Party Name: RANENDRA |Meet No/Date:5/80- status:
|| NATH BARUAH. |ALC2/2015 Rejected
| 1 08.06.2015 | |
. [HQFile — [RLARle Lic.No/Date: 1410000570 "' 1
o 1:01/80/050/00400/AM15/ :14/24/040/00001/AM15/ 27.08.2014 , ‘

" Decision: The committee noted that the firm has not replied to the deficiency letter (raised by DEIT)
’ \dated 23.12.2014, DEIT Reminder dated 11.03.2015, DGFT reminder dated 26.03.2015 and final |
§! ireminder dated 19.5.2015 and decided to reject the case with direction to the firm to pay applicable@1
' |custom duty with interest for EODC.
{

'RA may take necessary action accordingly.

" [Case No.:14/17/80-ALC2/2014 Party Name: BOTIL OIL Meet No/Date:5/80- IStatus: |
: ‘ TOOLS INDIA PVT ‘1ALC2/2015 Deferred !
P LTD(FORMERLY BAKER OIL 08.06.2015 !
’ {HQ File RLA File }Lic.No/Date:0510391022 Defer [
- 3:01/80/050/00386/AM15/ :05/23/040/00234/AM15/ 105.09.2014 Date:20.07.2015
‘;Decision - The Committee noted that the firm has been asked to furnish a certificate from the duly%
% \authorized officer of Directorate General of Hydrocarbons, Ministry of Petroleum and Natural Gas to |
| the effect that the said goods are required for petroleum operations vide letter dated 20.06.2014. Thei§
| (Committee decided to reiterate its earlier decision for the necessary document. §
| |The Committee also noted that M/s GE India Industrial Private Ltd. was issued an AA No. |

12 L\\/o\\ 6\’5




3110060945 dated 30.10.2013 for supply of goods in connection with petroleum operations. In thisgj
regard, the firm was requested to produce an Essentiality Certificate issued by the Directorate General
of Hydrocarbons. The Committee noticed that the firm has produced the requisite certificate issued by |
- the Directorate General of Hydrocarbons on 04.02.2014. The Committee decided that this position |
' should be mentioned in the reminder to the firm. Accordingly, a letter was issued to firm on|
- 02.01.2015 asking them to furnish requisite DGHC Certificate. ;
 The Committee further noted that the firm has submitted representations for certain Advance |
' |Authorization requesting that they may be granted waiver from submission of the requisite certificate. |
. DGFT (DES-I) forwarded these representations to Policy VI Section of the DGFT for taking up the |
'1 gmatter with TRU, D/o Revenue, Ministry of Finance. i

{
|
|

|Case is deferred to 20.07.2015. 5

| [Case No.:27/17/80-ALC2/2014 Party Name: MONTAN ~ |Meet No/Date:5/80-  IStatus:
[ ] HYDRAULIK (INDIA) PVT  |ALC2/2015 Approved

L LTD 08.06.2015 ‘ j

. HQFile ~ RLAFile [LicNo/Date:0410159363 g

51 1:01/80/050/00399/AM15/ :04/24/040/00151/AM15/ 110.09.2014 g

f

' Decision: The committee decided to ratify the norms based upon the written comments of MSME |
' vide UO No.30 (160)/14-ME dated 08.06.2015 (copy to be sent to firm and RA). ?
RA may take necessary action accordingly. f

|Case No.:32/17/80-ALC2/2014 Party Name: AZAD  [Mest No/Date:S/80. Status:
i

; EGINEERING PRIVATE ;ALCZ/ZO]S Deferred

| LIMITED 08.06.2015
| HQFile RLA File g'Lic.No/Date:0910060956 Defer {
;752 :01/80/050/00404/AM15/ :09/24/040/00279/AM 15/ 112.09.2014 Date:20.07.2015 |

. Decision The Commitee noted that DHI deficiency letter dated 20.04.2015 has boen sent to firm on
| 101.05.2015 to furnish reply and decided to issue a reminder to the firm to expedite reply.
(Case is deferred to 20.07.2015.

- |Case No.:23/17/80-ALC2/2014  [Party Name: GEA BGR Meet No/Date:5/80- |Status:

|| ENERGY SYSTEM INDIA ~ ALC2/2015 Rejected
L LIMITED 08.06.2015 :
 HQFile U RLAFe Lic.No/Date:0410159424 | T
- :01/80/050/00395/AM15/ :04/24/040/00155/AM15/ 16.09.2014 |

53 o - = L = et

§Decisi0n: The committee noted that the firm has not replied to the deficiency letter (raised by DHI) |
| |dated 14.11.2014, reminder dated 09.01.2015, E-mail dated 13.01.2015 and final reminder dated |
| 109.04.2015 and 15 days additional time granted to them to furnish reply. Therefore, NC decided to |
; reject the case with direction to the firm to pay applicable custom duty with interest for EODC.

| |RA may take necessary action accordingly.

i
i
i
i
i
i
i

| [Case No.:24/17/80-ALC2/2014 Party Name: GEA BGR Meet No/Date:5/80-  Status: |
54 ENERGY SYSTEM INDIA ~ ALC2/2015 Deferred |
| LIMITED 08.06.2015 |
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. [HQFile ~ [RLA File. —LioNo/Date:0410159425 Defer |
1:01/80/050/00396/AM15/ :04/24/040/00154/AM15/ 16.09.2014 Date:20.07.2015 |

‘Decision: The committee noted that the firm has not replied to the deficiency letter (raised by DHI)%E
\dated 14.11.2014, reminder dated 09.01.2015, E-mail dated 13.01.2015 and final reminder dated
109.04.2015 and 15 days additional time granted to them to furnish reply. Therefore, NC decided to/
; Ereject the case with direction to the firm to pay applicable custom duty with interest for EODC. ’
| IRA may take necessary action accordingly.

e ——— i e preet]

"~ [Case No.:56/17/80-ALC2/2014  [Party Name: LUMINOUS | Meet No/Date:5/80- T status: |

il

| 'WATER TECHNOLOGIES PVT |ALC2/2015 Closed

|| LTD 08.06.2015 1

| [aQFte “RLAFle " [Lic.No/Date:0510391188 | |
155 1:01/80/050/00428/AM15/ :05/23/040/00232/AM15/ 117.09.2014 : s

as informed vide letter dated 21 04.2015 that the above |
| |mentioned AA has been surrendered to RA by them and accordingly decided to close the case.
. |RA may take necessary action accordingly.

| Decision: The committee noted that the firm h

i {Case No.:57/17/80-ALC2/2014  Party Name: LUMINOUS Meet No/Date:5/80- Status: !
b %{WATER TECHNOLOGIES PVT |ALC2/2015 |Closed

| g LTD 08.06.2015 ;

. [HQFile —————"[RLAFile _______|LicNoDate:0510391150 |
156 A:01/80/050/00429/AM15/ :05/23/040/00233/AM15/ 117.09.2014 ‘
| Decision: The committee noted that the firm has informed vide letter dated 21.04.2015 that the above
| |mentioned AA has been surrendered to RA by them and accordingly decided to close the case. ;

‘ 'IRA may take necessary action accordingly.

- o T ——

| [Case No.:44/17/80-ALC2/2014 Party Name: TECHNIP INDIA 'Meet No/Date:5/80- status: |
Ll LTD |ALC2/2015 Approved
| g 1 08.06.2015 L
. [HQFile — [RLAFile LioNoDate:0510391224 | |
%:01/80/050/00416/AM15/ ;:05/24/040/00275/AM15/ 118.09.2014 | ;
| [Decision: The committee decided to ratify the norms based upon the written comments of DIPP vide |
| |ID No.12/67/2015-TSW/57 dated 08.06.2015 as under:-
g 2 1. Net empty weight of export product may be specified as 21.6 MT.
| E 2. Import items at SI. Nos. 1 to 4, 12 to 15, 18 to 22, 27 & 32 to 36 may be allowed on net to |
1157 ‘ net basis with accountability clause. ‘
3 , 3: Quantity of import item at Sl. No. 5 may be allowed as 24.4 Kgs. _
} ‘ 4. Quantity of import item at Sl. No. 6 may be allowed as 32 Nos. on net to net basis. In|
e addition, spares may be allowed as per policy for spares. :
§ 1 5. Quantity of import item at Sl. No. 7 may be allowed as 3 Rolls (20 Kgs.) on net to net basis.
z 6. Quantity of import item at SI. No. 8 may be allowed as 1 Roll (20 Kgs.) on net to net basis. |
\ i - Import item at SI. No. 9 may be allowed on net to net basis as claimed by the firm.
|| 8. Quantity of import item at Sl. No. 10 may be allowed as 2 Rolls (20 Kgs.) on net to net|

’ basis. ‘

9. Quantity of import item at Sl. No. 11 may be allowed as 2 Rolls (30 Kgs.) on net to net|

pasts. [ — C\\/o\\d —
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| 10, Quantities of import items at SI. No. 16, 17, 2310 26, 29 to 31 & 37 Fﬁég}b‘é”‘éIl‘éw”é“d"i‘.béé
[ Mtr./Mtr. content in the export products.

Lo 11.  Import item at SI. No. 28 may be allowed on net to net basis as claimed by the firm. g

. s

; RA may take necessary action accordingly. E

~ [Case No.:31/17/80-ALC2/2014  Party Name: NEW TECH Meet No/Date:5/80-  |Status:
, INDUSTRIES |ALC2/2015 Rejected

[ ‘ 108.06.2015 i

| [HQFle  [RLAFE Lic.No/Date:0410159451 |

:01/80/050/00403/AM 15/ :04/24/040/00152/AM15/ 119.09.2014 ,‘

8 Decision: The Committee noted that the firm has not replied to deficiency letter (raised by MSME)
- jsent to the firm on 22.01.2015 followed by reminder on 31.03.2015 and final reminder dated
- 19.05.2015 and therefore, NC decided to reject the case with direction to the firm to pay applicable

fcustom duty with interest for EODC.

i
{

i
i

i éRA may take necessary action accordingly.

| |Case No.:37/17/80-ALC2/2014  |Party Name: ALASKA MULTI Meet No/Date:5/80- Status: |
|| [POLYMERS PVT.LTD. |ALC2/2015 /Approved
| | 08.06.2015 g
. HQFile RLA File ~ [LicNo/Date:0510391272 | B
59 1:01/80/050/00409/AM 15/ :05/23/040/00168/AM15/ 23.09.2014

' Decision: The committee decided to ratify the norms based upon the written comments of MSME |
E(Chemical) vide OM No.23 (18)/2014-Chem. dated 21.05.2015 (copy to be sent to firm and RA). ‘

| |
. RA may take necessary action accordingly. |
 [Case No.:51/17/80-ALC2/2014 Party Name: MONTAN Meet No/Date:5/80-  Status: 1

: HYDRAULIK (INDIA) PVT |ALC2/2015 Deferred 3
LTD 08.06.2015 | %

|

60 HQFile RLAFile ' [LicNo/Date:0410159517 Defer

| :01/80/050/00423/AM15/ :04/24/040/00174/AM15/ 101.10.2014 Date:20.07.2015
- Decision: The Committee noted that the firm’s reply dated 19.05.2015 has been sent to MSME on |
| 03.06.2015 for comments and decided to await comments. Case is deferred to 20.07.2015.

| [CaseNo.:52/17/80-ALC2/2014 Party Name: MONTAN ~ |Meet NoDate:5/80-  Statuss
| HYDRAULIK (INDIA) PVT  |ALC2/2015 Deferred ;
| | LTD 08.06.2015 . ~
1[HQFile —  RiAFle  [LicNoDae0410159525 et
| :01/80/050/00424/AM15/ :04/24/040/00168/AM15/ 07.10.2014 Date:20.07.2015 |

Decision: The Committee noted that the firm’s reply dated 19.05.2015 has been sent to MSME on|
03.06.2015 for comments and decided to await comments. Case is deferred to 20.07.2015 ?

|
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sCase No.:1/26/80-ALC2/2014 |Party Name: SARA SAE  Meet No/Date:5/80-  |Status:

r =
| |
| PRIVATE LIMITED ALC2/2015 wDeferred |
i t @ 08.06.2015 |
\ HQFle  |RLAFik T [LicNo/Date:6110001273 fDefer ‘
62/, 01/80/050/00624/AM15/ :61/24/040/00083/AM1S/ 02.02.2015 Date:20.07.2015 |

2 Rfl)eclsmn The Committee noted that the firm has not rephed to the DHI defrcrency etter déted
| 120.04.2015 sent to them on 27.04.2015 followed by reminder on 15.05.2015 and decided to issue final |
E Iremmder to the ﬁrm to expedrte reply. Case is deferred to 09.06.2015.

| [Case No.:32/4/80- ~LC22015  Party Name: BHARAT HEAVY Meet NoDate:5/80-  Status: |
|| ELECTRICALS LIMITED ~ |ALC2/2015 Deferred z
|| 08.06.2015 ‘
| |fQme ~___ |RLAFile T [LicNo/Date:0410160198  Defer

6 :01/80/050/00103/AM16/ :04/24/040/00282/AM15/ 25022015 Date:20.07.201 5

\comments and EPCG clarification has also been sought from the firm on 01.06.2015. 1

i

1'\ lDecnsnon The Commrttee “noted “that the firm’s appllcatlon has been s sent to DHI on n 01.06. 2015 for.
r

'Case is deferred to 20. 07 201 5

I‘ \Case No. .31/4/80-ALC2/2015  Party Name: ISGEC HEAVY ;Meet No/Date:5/80- ‘Status:
1 ; ENGINEERING LIMITED |ALC2/2015 Deferred i.

1 08.06.2015 |
} HQ File ' RLA File ch No/Date:0510393476  Defer 3
%64 :01/80/050/00102/AM16/ 105/23/040/00534/AM15/ 04.03.2015 Date:20.07. 2015 r

E ﬁ)emsnon' The Commrttee “noted that earlier the firm’s apphcatlon has been sent to DIPP on|
i 01 06.2015 for comments. However, DIPP representative has informed that this case pertains to DHI
| 'kand accordingly it was decided to send this case to DHI for comments.
E *Case 1s deferred to 20 07 201 5 %

[ case No.:2/26/80-ALC2/2014 'Party Name: GL&V INDIA s {r}iéétfﬁb’iﬁé{é{éf/%df T [Status: |
'PRIVATE LIMITED |ALC2/2015 ‘Approved |
|| i 08.06.2015 ’*
5 HQ File RLA File [Lic.No/Date:3110065310 } ;
65 10 01/80/050/00625/AM15/ 31/83/040/00254/AM15/ 09 03.2015 % E

|

1 DeCIsmn The commlttee decrded to ratrfy the norms “based upon the wrrtten comments of MSMEi
| vide UO No.30 (24)/15-ME dated 08.06. 2015 (copy to be sent to firm and RA). i
& |
i i

RA may take necessary actlon accordmgly

‘Case No.:20/4/80-ALC2/2015  Party Name: ANGIPLAST  Meet No/Date:5/80- Status: |
! PRIVATE LIMITED |ALC2/2015 Deferred ‘;
| 08.06.2015 e
\ 'HQ File RLA File T [LicNo/Date:0810134866 Defer |
66 1:01/80/050/00091/AM16/ :08/24/040/00478/AM15/ 20.03.2015  Date:20.07. 2015

|

§ zDecmon The Commrttee noted that the firm’s apphcatlon has been sent to C&PC on no0l. 06. 2015 for\
i %comments and decided to await comments. ;
L Case is deferred to 20 07 201 5. ?




‘ zCase No.:23/4/80-ALC2/2015 [Party Name: CARL ZEISS ~Meet No/Date:5/80-  Status: |

167 |

|
|
|

(Case is deferred to 20.07.2015. 2

INDIA(BANGALORE)PVT.LTD, |ALC2/2015 Deferred *
08.06.2015 |
HQ File RLAFile — [icNo/Dat:0710107931 Defer |

:01/80/050/00094/AM 16/ 07/24/040/00471/AM]5/ 25.03.2015 Date:20.07.2015 |

DeCISIOn. The Commlttee noted that the firm’s appllcatlon has been sent to C&PC on 01.06. 2015 for
comments. However, as C&PC’s request the application has again been sent to them on 05.06.2015 |
for comments and decided to await comments. t

‘Case No.:10/4/80-ALC2/2015  Party Name: FUTURE TECH Meet No/Date:5/80-  Status: ’
ENGINEERING PVT.LTD, ~ ALC2/2015 Deferred

| 08.06.2015 |
HQ File - RLAFile  [LicNo/Date:0710107973 Defer ?
8 £01/80/050/00081/AM 16/ :07/24/040/00485/AM 15/ 31.03.2015 Date:20.07.2015|

|

3

69 |

RA may take necessary action accordingly.

‘DeCISIon The Commlttee notedmthat the fi irm’s appllcat1on has. been sent to MSME on 01.06.2 2015 fori
comments and decided to await comments.
Case is deferred to 20.07.2015. J‘

(Case No.:13/4/80-ALC2/2015  |Party Name: FRIZAIR PRIVATE Meet No/Date:5/80-  |Status: |
LIMITED /ALC2/2015 Approved |
, ? 08.06.2015 ‘ t
HQFile  RLAFile  lLic No/Date:0910061844 | |
:01/80/050/00084/AM16/ :09/24/040/00665/AM15/ 31.03.2015 f %

Dec1s10n The committee decided to ratlfy the norms based upon the written comments of DIPP vide |
D No.12/67/2015-TSW/69 dated 08.06.2015 as under:-

“Advance Authorization may be ratified on repeat basis as per firm’s Advance Authorization No
| 0910061137 dated 27.10. 2014 ratified in Norms Committee Meeting No. 04/80 dated‘
| 26/05/2015.” |

|
|
{

RA may take necessary action accordingly.

' Cése No.:14/4/80-ALC2/2015 [Party Name: FRIZAIR ~ Meet No/Date:5/80. Status: |

;PRIVATE LIMITED ALC2/2015 |Approved |

‘ ' 08.06.2015 E
HQFile [RLAFle Lic.No/Date:0910061846 |

1:01/80/050/00085/AM 16/ 1:09/24/040/00685/AM15/ 31.03.2015 | ,

Decision: The committee decided to ratify the norms based upon the written comments of DIPP vide

|
'ID No.12/67/2015-TSW/69 dated 08.06.2015 as under:- 3
“Advance Authorization may be ratified on repeat basis as per firm’s Advance Authorization No. | ,
0910061138 dated 27.10.2014 ratified in Norms Committee Meeting No. 04/80 dated |
' 26/05/2015.” 2

i

|

17




[ f&@ﬁfﬁ%ﬁ/ﬁdﬁ&f&ﬁﬁé
i; [FABRICATORS,

== FI_{LAFM;I a ——
1:07/21/040/011 58/AM 1 5/

‘HQ File
01/80/050/00086/AM16/

71 Declslon
}ID No. 12/67/2015-TSW/69 dated 08.06.2015 as under:-
|
i

§
‘
i
!
i
|
\
|
|
|

|
[

i
1
i
|
1
\i

RA may take necessary actron accordmgly

iCase No.:12/4/80-ALC2/2015 Party ‘Name: BOTIL OIL

. 'TOOLS INDIA PVT
lLTD(FORMERLY BAKER
OIL

g I.{LAFrle TE——
05/23/040/00606/AM] 5/

i i
i

| |
! —— I— et

172 [HQ File

t a01/80/050/00083/AM16/

%

‘Eé?r{y Name: EQUIPMENT

| “pdvance Authorization may be ratified as per GN-4 for Engineering products.”

" [Meet No/Date:5/80-

~ Lic.No/Date:0510393918 Defer

ZM&E{NTJ/'BEQ:EE;BZ‘M“' Status:
,ALC2/20 15 Approved
’;08 06.2015 ‘ |
?ch No/Date 0710107972 f
31 03.2015 ‘ ‘

The commlttee decrded to ratrfy the norms based upon the wrltten comments of DIPP wde

|

Status:
ALC2/2015 Deferred

08.06.2015

23 04 2015 Date 20.07. 2015

rDecrsmn Thew Commlttee noted that the firm’s apphcatron has been sent to DHI on n 01 06. 2015 for

1 \comments and decided to await comments.
lCase is deferred to 20 07 201 5

|

|

[ géli;é No.:18/4/80-ALC2/2015 Party Name: BRUUBASIHI
i
HQ File

TECH UDYOG LTD.
)
: 01/80/050/00089/AM16/

| | —
i

{

|

~ RLAFile
:05/23/040/00601/AM15/

|

e = |

1 §1§Xéé'{"N6}o'a{é? 5/80-  Status: %

ALC2/2015 Deferred 3

08.06.2015 s

bl Tch No/Date:0510393921  Defer o k
23.04. 2015  Date:20.07. 2015

'Decision: The Commrttee noted that the firm’s apphcatron has been sent to MSME on nol. 06.201 5 for

\comments and decided to await comments Case is deferred to 20 07 201 5

[ }Eﬂésé‘NB.Qib}aiii;iiLXLC”z/idrs” ‘Party Name: HANNING
'\ | MOTORS INDIA P LTD

i mQFle “RLAFile

| :01/80/050/00090/AM16/ 134/24/040/00020/ AM16/

i

i
|
i 1. Information in respect of SI. No.
|
|

No. 4,19 & 22.
Case 1s deferred to 20 07 201 5

{
k
I
{
|
|
|
|
i
1

§ e T

| [Casel No.:33/4/80-ALC2/2015 |Party Name: EBM- PAPST

‘INDlA PRIVATE LIMITED

18

Meet No/Date:5/80-

’;Méet NoDate:5/80-  Status: j
|ALC2/2015 Deferred g
08.06.2015 1

M’LlcNo/Date 3410041173 Defer

24 04.201 5 Date:20.07. 2015

74 iDecISIon The Commrttee noted that DIPP has rarsed deﬁcrency in the ﬁrm s apphcatron vide ID
| No0.12/67/2015-TSW/74 dated 08.06. 2015 as under and decided to send it to the firm to furnish reply:- ;
3 of Standard Deficiency Format.

2. Information in respect of SI. No. 11 of Standard Deficiency Format for import items at Sl.i

|
|
|
|
|
e e |

s )

[Status:
ALC2/2015 Deferred

08.06.2015 |




~ [RLAFile
:04/24/040/00323/AM15/

Decision : The Committee noted that DIPP has raised defic

HQFile
:01/80/050/00104/AM 16/

24.04.2015 j

~ LicNo/Date:0410160442 Defer |

Date:20.07.2015 |

|

iency in the firm’s application vide ID|

éNo. 12/67/2015-TSW/74 dated 08.06.2015 as under and decided to send it to the firm to furnish reply:- f

. 1. Information in respect of SI. No. 3 of Standard Deficiency Format.

| 2. Information in respect of SI. No. 11 of Standard Deficiency Format for import item at SI. No. 49.

, §Case is deferred to 20.07.2015.

Case No.:16/4/80-ALC2/2015  Party Name: DEE ~ [Meet No/Date:5/80-

f DEVELOPMENT ENGINEERS |ALC2/2015

LTD. 08.06.2015

C HQFile T RiAFe ~ [Lic.No/Date:0510394073
g [01/80/050/00087/AM16/ :05/23/040/00021/AM16/ 01.05.2015

gDecisionrzr The Committee noted that DHI representative
' Applicant to clarify inclusion of im
;inputs in the EP through the manufacturing process.

§Case is deferred to 20.07.2015.

Case No.:6/4/80-ALC2/2015  Party Name: BIO - TECH
: VISION CARE PVT.LTD

~ [Meet No/Date:5/80-
\ALC2/2015
08.06.2015

|

|
n
|

| {

HQFile RLAFile

 Status:

present in the meeting has requested the
ported items in the Export Product and also Justify the utilization of

 Status:

Deferred

Defer |
Date:20.07.2015 |

=
Deferred 5
i

77  [LicNo/Date:0810135196 Defer |

; :01/80/050/00077/AM 16/ :08/24/040/00492/AM15/ 06.05.2015 Date:20.07.2015 f

- Decision: The Committee noted that the firm’s application has been sent to C&PC on 01.06.2015 for :

| |comments and decided to await comments. Case is deferred to 20.07.2015.

| [CaseNo.:7/4/80-ALC2/2015  Party Name: BIO - TECH - MeetNo/Date:5/80-  Status:

VISION CARE PVT.LTD |ALC2/2015 Deferred

| 08.06.2015

78 [HQ File RLA File Lic.No/Date:0810135197 Defer ,
:01/80/050/00078/AM 16/ :08/24/040/00024/AM 16/ 06.05.2015 Date:20.07.2015

%Déci;ion:wThe Committeé noted that the firm’s application has been sent to C&PC on
ccomments and decided to await comments. Case is deferred to 20.07.2015.

| [CaseNo.:17/4/80-ALC2/2015 Party Name: DEE  Meet No/Date:s/80-
|| DEVELOPMENT ENGINEERS ALC2/2015

|| LTD. 08.06.2015

. HQFile  RLAFile ~ [Lic:No/Date:0510394120

:01/80/050/00088/AM 16/ :05/23/040/00034/AM 16/

Decision: The Committee noted that DHI representative

\Applicant to clarify inclusion of imported items in the Export
inputs in the EP through the manufacturing process.

07.05.2015

79
i

| Case is deferred to 20.07.2015.

19

01.06.2015 for

Status:
Deferred

i

Defer

Date:20.07.2015

resent in the rﬁeeting has requested the
Product and also justify the utilization of




| [case? No.:8/4/80-ALC2/2015 ‘Party Name: AQUASUB Moot No/Date:5/80-  Status:
% \ ENGINEERING EALC2/2015 Deferred |
i{ | 08.06.2015 1
. [HQFle —RLaFl Lic.No/Date:3210077536 Defer E
| 2:01/80/050/00079/AM16/ -32/24/040/00001/AM16/ 108.05.2015 Date:20.07.2015 |
1 -,_,:,-:,,_,_.,___‘V.,w,,-.,4;, e W.,,A.f_.tM,_.y-_\_‘;_: S ,w:d..-,‘..,;,u.,. — —
| [Decision: The Committee noted that DIPP has raised deficiency in the firm’s application vide 1D
80 iNo. 12/67/2015-TSW/80 dated 08.06.2015 as under and decided to send it to the firm to furnish reply:- |
; E 1. Specific list of item(s) of export (parts of Centrifugal pump) with quantity of each part m
| Nos. and net weight thereof. ‘;
l 2. Information in respect of items at SI. No. 3,4, 5,11 and 12 of standard Deficiency Format, |
‘ ﬂ separately for each part. ‘;
z a
} |
| | |
| |Case is deferred to 20.07.2015. ;
'ENCW'smemNBZEé}Z}é&XL"c‘i‘/zb13’ ~Party Name: AQUASUB %’r\”}i‘é‘e{ﬁ&bz&t&"s‘}sdf T Status: |
|| ENGINEERING |ALC2/2015 Deferred

| 08.06.2015
| {}_iQOﬁié e -y E—— = ﬁ‘Lié;No/béte:§210677537 = |
& §:01/80/050/00080/AM16/ -32/24/040/00002/AM16/ 108.05.2015 Date:20.07.2015 |

|
o the firm’s application vide ID|

Decision: The Committee noted that DIPP has raised deficiency i
&;No.12/67/201 5. TSW/81 dated 08.06.2015 as under and decided to send it to the firm to furnish reply:- |

l81 |

’, 5’ 1. Specific list of item(s) of export (parts of Centrifugal pump) with quantity of each part |n
|| Nos. and net weight thereof. &
, : 2. Information in respect of items at SI. No. 3,4, 5,11 and 12 of standard Deficiency Format, |
‘ § separately for each part. ‘
. t

;;Case is deferred to 20.07.2015.

a““"“%é;;;&;‘.‘;&z/’smnéz&ois'““"p‘;a“ny Name: GREATOO  |Meet NoDates/80-  Stats: |
|| MOLDS INDIA PRIVATE ~ |ALC2/2015 Deferred
| |l LIMITED 08.06.2015 |
3’82 IVHQ File RLA File "~ [LicNo/Date:0410160486 Defer |
" 1:01/80/050/00075/AM16/ :04/24/040/00013/AM16/ 11.05.2015 Date:20.07.2015

 |Decision: The Committee noted that the firm’s application has been sent to MSME on 01.06.2015 for |
| |comments and decided to await comments. Case is deferred to 20.07.2015. <,

—— s - SRt S —— o i




| |Case No.:5/4/80-ALC2/2015  [Party Name: GREATOO ~ |Meet No/Date:5/80-  [Status:
|

MOLDS INDIA PRIVATE ~ ALC2/2015 Deferred
|| LLIMITED 08.06.2015 ;
83 |HQ File RLAFile ~  Lic.No/Date:0410160490 |Defer 3
<01/80/050/00076/AM16/ :04/24/040/00030/AM 16/ 11.05.2015 Date:20.07.2015 |

‘Dec1s10n The Committee noted that the firm’ s apphcatlon has been sent to MSME on 01.06.2015 for | ,
? comments and de01ded to awalt comments. Case is deferred to 20 07 201 5 ’

~ [Case No.:21/4/80-ALC2/2015 Party Name: ISGEC HEAVY  |Meet No/Date:5/80-  Status: |

; ENGINEERING LIMITED ~ ALC2/2015 Deferred ;

| 08.06.2015 :

' HQFile ~ RLAFile " [Lic.No/Date:0510394195 | Defer |
- :01/80/050/00092/AM 16/ :05/23/040/00004/AM16/ 11052015 Date:20.07.2015

Dec1s10n The Committee noted that DIPP has raised deﬁc1ency in the firm’s appllcatlon vide ID|
84 No.12/67/2015-TSW/84 dated 08.06.2015 as under and decided to send it to the firm to furnish reply:-

i § 1. Information in respect of SI. No. 3, 4, 5, 11 & 14 of Standard Deficiency Format, export3
, product wise.
3 2. Quantities of import items at SI. No. 1 to 4, 7 to 24 & 44 in Nos. also in addition to its |
weight. '

Case is deferred to 20. 07 201 5.

(Case No.:22/4/80-ALC2/2015  Party Name: BAXTER (INDIA) |Meet No/Date:5/80-  Status: |
; PVT.LTD. |ALC2/2015 Approved |
g 08.06.2015 f ;
e e ”’Ll'c'"No/b'ate ST ———
:01/80/050/00093/AM 16/ :05/23/040/00028/AM16/ 113.05.2015 | ‘

Decision: The committee decided to ratlfy the norms based upon the written comments of DIPP vide
[ID No.12/67/2015-TSW/85 dated 08.06.2015 as under:- E
1. Quantity of import item at Sl. No. 1 may be allowed as applied for i.e. 83860380 Grams |
as 1.02 gms./gm. content in the export products. ,
], I 2. Quantity of each import item from SI. No. 2 to 5, 8, 9, 11, 12 & 14 may be allowed asE
2179561 Nos. on net to net basis with accountability clause.
|| 3. Quantity of import item at SI. No. 6 may be allowed as 1.02 mtr./mtr. content in the
‘ : export product at SI. No. 1 as claimed by the firm. '
' 4. Quantities of import items at SI. No. 7 & 10 may be allowed as 1.01 Kg./Kg. content |n‘
the export products as claimed by the firm. (
5. Quantity of import item at SI. No. 13 may be allowed as 1.02 mtr./mtr. content in the
§ ; export products at SI. No. 2 & 3 as claimed by the firm.
' |RA may take necessary action accordingly.

- [Case No.:1/5/80-ALC2/2015  Party Name: LAXMI ~ |Meet No/Date:5/80-  Status: ‘
. 'ELECTRONICS MOULDS & | ALC2/2015 Deferred E
36 PRECISION ENGGP.LTD.  08.06.2015 é
| [HQFile  [RLAFile ~ |Lic.No/Date:0710108269 Defer )

:01/80/050/00105/AM16/ 1:07/24/040/00034/AM 16/ ;26 05.2015 Date 20 07 2015

‘“ M\'g\,;%‘ “
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Decision: The Committee noted that hard copy of the application of the firm h

|
x and decided to remind RA to send hard copy of the application immediately.
| |Case is deferred to 20.07.2015.

S
as not been received |

|

S.No.131
Case No. A-02 M/s. LMT HQF.No.01/80/162/00004/AM16/DES-1 Lic. No. & date
Meeting No.05/16 (India) Pvt. Ltd., | RA.F.No.3 1/83/039/00004/AM15 3110065258
Date: 09.06.2015 Request for fixation of norms for | dt.06.02.2015

Annual requirement under para 4.24(v)

_|

Decision: NC noted that the deficiency letter (raised by DHI) has

furnish reply. Case is deferred to 20.07.2015.

been sent to the firm on 20.05.2015 to

S.No.132

Case No. A-03 M/s. LMT | HQF.No.01/80/162/00008/AM16/DES-I Lic. No. & date
Meeting No.05/16 (India) Pvt. Ltd., | RA.F.No.3 1/83/039/00005/AM15 3110065291
Date: 09.06.2015 Request for fixation of norms for | dt.24.02.2015

Annual requirement under para 4.24(v)

Decision: NC noted that the deficienc

furnish reply. Case is deferred to 20.07.2015.

y letter (raised by DHI) has been sent to the firm on 20.05.2015 to

S.No.133
Case No. A/R-98 M/s. Bharat HQF.No.O1/80/050/00573/AM1 1/DES.I | Lic. No. & date
Meeting No.05/16 Heavy RA.F.N0.09/24/040/00223/AM11 0910043468
Date: 09.06.2015 Electricals Ltd., | Fixation of Norms dt.09.09.2010
Hyderabad

Decision: The committee noted that comments from EP
16.12.2014 has been sent to them for comments. The
Additional DGFT (Dr.L.B. Singhal) to Additional DGFT (Shri

expediting comments on pending cases.

Case is deferred to 20.07.2015.

Jaikant Singh),

CG Division are pending and 14™ reminder dated
Committee decided to send a D.O. letter from

EPCG Division for

S.No.134
Case No. A/R-118 M/s. Bharat HQF.N0.01/80/050/00495/AM1l/DES.I Lic. No. & date
Meeting No.05/16 Heavy RA.F.No0.09/24/040/00169/AM11 0910043002
Date: 09.06.2015 Electricals | Fixation of Norms dt.06.08.2010
Ltd.,
Hyderabad

Decision: The committee noted that comments from
16.12.2014 has been sent to them for comments. T
Additional DGFT (Dr.L.B. Singhal) to Additional DGFT (Shri
expediting comments on pending cases. Case is deferred to 20.07.2015. (,\/\
()

Jaikant Singh),

22

EPCG Division are pending and 14™ reminder dated
he Committee decided to send a D.O. letter from

EPCG Division for

BY




S.No.135

Case No. A/R-140 M/s. Alstom | HQF.No.01/80/050/01450/AM04/DES.I Lic. No. & date

Meeting No.05/16 Projects RA.F.No.03/24/042/00205/AM04 0310247081

Date: 09.06.2015 India  Ltd., | Fixation of norms dt.12.01.2004
Mumbai

Decision: The committee noted that comments from EPCG Division are pending and 14™ reminder dated
16.12.2014 has been sent to them for comments. The Committee decided to send a D.O. letter from
Additional DGFT (Dr.L.B. Singhal) to Additional DGFT (Shri Jaikant Singh), EPCG Division for
expediting comments on pending cases.

Case is deferred to 20.07.2015.

S.No.136
Case No. A/R-116 M/s. Flovel HQF.No.01/81/050/00396/AM11/DE | Lic. No. & date
Energy Pvt. S.1
Meeting No.05/16 Limited, RA.F.No.05/23/040/00135/AM11 0510271787
Date: 09.06.2015 Faridabad Request for fixation of norms dt.31.08.2010

Decision: The committee noted that the firm vide its letter dated 31.03.2015 had requested to grant
another date for Personal Hearing after 31.03.2015. Accordingly, the firm was requested to appear for
Personal Hearing on 28.04.2015. The committee noted that the representatives from M/s Flovel Energy
Pvt. Ltd. appeared for the Personal Hearing on 28.04.2015 at 4.00 PM and this hearing was attended by
S/Shri S.8. Sorot, Pramod Rai, Vivek Saxena, S.D. Sharma and Imran Ahmed on behalf of the firm.

The committee further noted that prior to commencement of oral submissions / explanations, the firm
submitted written submissions bearing No. FEPL/SST dated 27.04.2015 and a synopsis on the case.

The committee further noted that while making oral submissions, the representatives referred to the
detailed contentions made in the written submissions and explained the same at length to the committee.
The committee took note of the written submissions being referred to by the representatives and gave a
patient hearing to the detailed oral submissions made by the firm which continued up to 5.15 PM.

One copy of the detailed written submissions along with the synopsis of the case was sent to DHI who has
been requested to offer comments on the same. NC reminded the TA, DHI to expedite the comments.

Case is deferred to 20.07.2015.

S.No.137

Case No. A/R-118 MJs. Bharat | HQF.No.01/80/050/00572/AM12/DES.I | Lic. No. & date
Meeting No.05/16 Heavy RA.F.No.61/24/040/00055/AM12 6110000728
Date: 09.06.2015 Electricals Ltd., | Request for denial of import under | dt.27.12.2011

Haridwar Advance Authorization Scheme for
Power Plant Equipment against subject
Advance Authorization

Decision: The Committee noted that representatives of the firm were called for ‘Personal Hearing’ in the
meeting dated 08.06.2015 to clarify their position on export/import Ct\em/s in tSneir cases. S/Shri P. Goyal;

B
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A. Sanyal; Kumar Gaurav and Swapan Kr. Bhattacharyya atte

nded for the personal hearing on behalf of

the firm and explained before the NC that items are components/raw materials (BTGs) and to substantiate

their claim they submitted schematic diagram. Chairman,
are finished goods and not components/raw materials as
deemed exports will not be admissible for these items as per

RA may take necessary action accordingly.

NC-I clarified to them that these items (BTGs)
claimed by them and therefore, benefits of
Circular No.50 dated 28.12.2011.

S.No.138
Case No. A/R-120 M/s. HQF.N0.0]/81/050/00489/AM08/DES.I Lic. No. & date
Meeting No.05/16 Weatherford RA.F.No.34/24/040/00185/AMO08 3410020553
Date: 09.06.2015 Drilling & | Request for ratification of norms. dt.07.01.2008
Productions
Service (I) Pvt.
Ltd., Baroda J

Decision: The committee noted t
15.12.2014, Reminder dated 07.04.2015, E-mail dated 17.0
and decided to reject the case with direction to the firm to

EODC.

hat the firm has not replied to the deficiency letter (raised by

RA may take necessary action accordingly.

DHI) dated

42015 and final reminder dated 15.05.2015
pay applicable custom duty with interest for

S.No.139
Case No. A/R-121 M/s.  Thermax HQF.N0.01/80/050/01550/AM09/DES.I Lic. No. & date
Meeting No.05/16 Ltd., Pune RA.F.No.31/24/040/00296/AM09 3110036393
Date: 09.06.2015 Request for revision of norms. dt.11.12.2008

Decision: The committee noted that the firm’s requ

15.12.2014 and decided to remind DHI to expedite comments.
Case is deferred to 20.07.2015.

est dated 20.06.2014 has been sent to DHI on

S.No.140
Case No. A/R-122 M/s.  Thermax HQF.N0.01/80/050/00180/AM14/DES.I Lic. No. & dateJ
Meeting No.05/16 Ltd., Pune RA.F.No0.31/83/040/00044/AM14 3110058551
Date: 09.06.2015 Request for amendment of norms. dt.30.05.2013

Decision: The committee noted that the firm has not replied to the deficiency letter (raised by DHI) dated
30.01.2015, Reminder dated 07.04.2015, E-mail dated 17.04.2015 and final reminder dated 15.05.2015

and decided to reject the case with direction to t

EODC.

RA may take necessary action accordingly.

he firm to pay applicable custom duty with interest for

S.No.141
Case No. A/R-123 M/s. Thermax HQF.No.01/80/050/00178/AM14/DES. Lic. No. & date
Meeting No.05/16 Ltd., Pune RA.F.N0.31/83/040/00045/AM14 3110058550
Date: 09.06.2015 Request for amendment of norms. dt.30.05.2013
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Decision: The committee noted that the firm has not replied to the deficiency letter (raised by DHI) dated
30.01.2015, Reminder dated 07.04.2015, E-mail dated 17.04.2015 and final reminder dated 15.05.2015

and decided to reject the case with direction to the firm to pay applicable custom duty with interest for
EODC.

RA may take necessary action accordingly.

S.No.142
Case No. A/R-143 M/s. HQF.No.01/80/171/00223/AM15/DES.I | Lic. No. & date
Meeting No.05/16 Truetschler RA.F.No. 03/95/039/00005/AM10 0310608317
Date: 09.06.2015 India Pvt. Ltd., | Request for Fixation of ad-hoc norms. | dt.29.12.2010
(Formerly
M/s.  Trumac
Engineering
Co. Pvt. LTd.,

Decision: The committee noted that the firm’s reply dated 27.05.2015 has been received and is being sent

to DHI for comments.

Case is deferred to 20.07.2015.

S.No.143
Case No. A/R-146 | M/s. Man Trucks | HQF.No.01/80/050/00830/AM11/DES.I | Lic. No. & date
Meeting No0.05/16 | India Pvt. Ltd., | RA.F.N0.31/24/040/00119/AM11 3110046183
Date: 09.06.2015 Pune Request for fixation of norms. dt.29.12.2010

Decision: The committee noted that the firm’s reply dated 01.06.2015 has been sent to DHI on
08.06.2015 for comments.

Case is deferred to 20.07.2015.

S.No.144
Case No. A/R-161 | M/s. Automat | HQF.No.01/80/050/00138/AM11/DES.I | Lic. No. & date
Meeting No.05/16 | Irrigation Pvt. | RA.F.No0.05/23/040/00013/AM15 0510385020
Date: 09.06.2015 Ltd.,  Shahdara, | Request for fixation of norms dt.25.04.2014
Delhi

Decision: The committee noted that the firm’s request dated 02.01.2015 has been sent to C&PC on
03.03.2015 for comments and decided to remind C&PC to expedite comments.

Case is deferred to 20.07.2015.

S.No.145
Case No. A/R-17 M/s. Larsen | HQF.No0.01/80/050/00349/AM15/DES.I Lic. No. & date
Meeting No.05/16 & Toubro | RA.F.N0.03/95/040/00180/AM15 0310786804
Date: 09.06.2015 Ltd. Request for revision of norms dt.14.07.20014
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Decision: The committee noted that the firm’s request dated 24.03.2015 has been sent to DHI on

17.04.2015 for comments and decided to await comments.

Case is deferred to 20.07.2015.

S.No.146

Wase No. A/R-18 M/s. Larsen HQF.N0.0]/80/050/00178/AM15/DES.I Lic. No. & date
Meeting No.05/16 &  Toubro | RA.F.N0.03/95/040/00856/AM14 03107777054
Date: 09.06.2015 Ltd. Request for revision of norms dt.04.04.2014

Decision: The committee decided to amend the norms based upon the written comments of DIPP vide ID

No.12/67/2015-TSW/18-A/R dated 08.06.2015 as under:-

1. Net weight of export item may be modified as 1394.766 MT.

2. Import item at SI. No. 2 may be deleted and import item at SI. No. 15 applied for inclusion
in Advance Authorization may not be allowed.

3. Size of import item at SI. No. 7 (Welding Wire) may be amended as “Size: Dia 0.6 mm to 5.0
mm”.

RA may take necessary action accordingly.

S.No.147
Case No. A/R-21 M/s. Larsen & HQF.No.Ol/80/050/00277/AMl4/DES.I Lic. No. & date
Meeting No.05/16 | Toubro Ltd. RA.F.N0.03/95/040/00170/AM14 0310739825
Date: 09.06.2015 Request for revision of norms dt.02.07.2014 J

Decision: The Committee noted that the firm’s request dated 02.02.2015 has been sent to DHI on

15.04.2015 for comments.

Case is deferred to 20.07.2015.

S.No.148
Case No. A/R-22 M/s. L&T- | .HQF.No.01/80/050/00003/AMI 5/DES.I | Lic. No. & date
Meeting No.05/16 | MHPS Boilers | RA.F.N0.03/95/040/00888/AM14 0310772317
Date: 09.06.2015 P. Ltd, Request for revision of norms dt.27.02.2014

Decision: The committee noted that the firm vide it's E-mail dated 21.05.2015 has

above AA has been submitted to RA for closure and decided to close the case.
RA may take necessary action accordingly.

informed that the

S.No.149
Case No. A/R-25 | M/s. Poly "HQF.No.01/80/050/00270/AM15/DES.I Lic. No. & date
Meeting No.05/16 | Medicure Ltd; RA.F.N0.05/24/040/00118/AM15 0510389511
Date: 09.06.2015 Request for revision of norms dt.09.07.20140

Decision: The committee noted that the firm’s request dated 13.02.2015 has been sent to C&PC on

07.04.2015 for comments and decided to remind C&PC to expedite comments.
Case is deferred to 20.07.2015.
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S.No.150
Case No. A/R-26 | M/s. Poly | .HQF.No.01/80/050/00286/AM15/DES.I | Lic. No. & date
Meeting No.05/16 | Medicure RA.F.No.05/24/040/00197/AM15 0510390116
Date: 09.06.2015 Ltd; Request for revision of norms dt.05.08.2014
Decision: The committee noted that the firm’s request dated 13.02.2015 has been sent to C&PC on

07.04.2015 for comments and decided to remind C&PC to expedite comments.
Case is deferred to 20.07.2015.

S.No.151
Case No. A/R-27 | M/s. Poly | .HQF.No0.01/80/050/00288/AM15/DES.I | Lic. No. & date
Meeting No.05/16 | Medicure RA.F.No.05/24/040/00422/AM 14 0510378497
Date: 09.06.2015 | Ltd; Request for revision of norms dt.06.02.2014

Decision: The committee noted that the firm’s request dated 13.02.2015 has been sent to C&PC on
07.04.2015 for comments and decided to remind C&PC to expedite comments.
Case is deferred to 20.07.2015.

S.No.152
Case N5. A/R-28 M/s. Poly | .HQF.No.01/80/050/00268/AM15/DES.I | Lic. No. & date
Meeting No.05/16 Medicure | RA.F.No.05/24/040/00165/AM 14 051038660
Date: 09.06.2015 Ltd; Request for revision of norms dt.11.07.2014

Decision: The committee noted that the firm’s request dated 13.02.2015 has been sent to C&PC on
07.04.2015 for comments and decided to remind C&PC to expedite comments.
Case is deferred to 20.07.2015.

S.No.153
Case No. A/R-29 M/s. .HQF.No.01/80/050/00589/AM15/DES.I Lic. No. & date
Meeting No.05/16 Micron RA.F.No.05/24/040/00459/AM15 0510392622
Date: 09.06.2015 Instruments | Request for revision of norms dt.30.12.2014
P. Ltd;

Decision: The Committee noted that the firm has not replied to the deficiency letter (raised by DIPP) on
28.04.2015 and decided to issue a reminder to the firm to furnish reply.

Case is deferred to 20.07.2015.

S.No.154
Case No. A/R-30 M/s. .HQF.No.01/80/050/00515/AM15/DES.1 Lic. No. & date
Meeting No.05/16 Micron RA.F.No0.05/24/040/00360/AM15 0510391970
Date: 09.06.2015 Instruments | Request for revision of norms dt.13.11.2014
P. Ltd;
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Decision: The Committee noted that the firm has not replied to the deficiency letter (raised by DIPP) on
28.04.2015 and decided to issue a reminder to the firm to furnish reply.

Case is deferred to 20.07.2013.

S.No.155
Case No. A/R-31 M/s. Kamal Rub "HQF.No0.01/80/050/00466/AM15/DES.1 Lic. No. & date;\
Meeting No.05/16 | Plast Pvt. Ltd; RA.F.N0.05/23/040/00320/AM15 0510391736
Date: 09.06.2015 Request for revision of norms dt.27.10.2014

Decision: The committee decided to modify the norms based upon the written comments of DIPP
(Chemical) vide ID No.7/246/2014-TSW dated 09.12.2014 (copy to be sent to firm and RA).

RA may take necessary action accordingly.

S.No.156

lﬁse No. A/R-32 M/s. Larsen | HQF.No.01/80/050/0001 5/AM13/DES.] Lic. No. & date l
Meeting No.05/16 &  Toubro | RA.F.N0.03/95/040/00953/AM15 0310683916
Date: 09.06.2015 Ltd. Request for revision of norms dt.29.02.2012

Decision: The committee decided to mention correct SION as C-1647/GN-4 as clarified by DHI
representative.

RA may take necessary action accordingly.

S.No.157
‘fase No. A/R-44 M/s. ISGEC | HQF.No.01/80/050/00216/AM15/DES.I Lic. No. &
Heavy date
Meeting No.05/16 Engineering RA.F.No0.05/23/040/00106/AM15 0510388622
Date: 09.06.2015 Ltd., Request for revision of norms dt.12.06.2014
Yamunanagar

Decision: The committee decided to modify the norms based upon the written comments of DIPP vide ID
No.12/67/2015-TSW/44-A/R dated 08.06.2015 as under:-

1. Net weight of export item may be modified as 653.767 MT.
2. Quantity of import item at SI. No. 3 may be allowed as 35 Nos. on net to net basis. Duty free

weight of this item may be allowed as 129250 Kgs. inclusive of 2.04 % wastage as claimed by the
firm.

RA may take necessary action accordingly.

S.No.158
Case No. A/R-45 M/s. Chemico HQF.N0.0]/80/050/00389/AM15/DES.I Lic. No. &
Synthetics  Ltd., date \
Meeting No0.05/16 Ghaziabad(UP) RA.F.No0.05/23/040/00204/AM15 0510390776
Date: 09.06.2015 Request for revision of norms dt.27.08.2014J
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Decision: The committee noted that the firm’s request dated 24.04.2015& 12.05.201 has been sent to
MSME on 22.05.2015 for comments and decided to await comments.

Case is deferred to 20.07.2015.

S.No.159

Case No. A/R-46

Meeting No.05/16

Date: 09.06.2015

M/s.  Autocomp
India Pvt. Ltd.,
Nashik(Mah.)

HQF.No.01/81/050/00557/AM11/DES
|

Lic. No. & date

RA.F.No.31/24/040/00250/AM11

Request for clarification /
modification of norms

3110047051
dt.22.02.2011

Decision: The committee noted that the firm’s request dated 06.04.2015 has been sent to DHI on
22.05.2015 for comments and decided to await comments.

Case is deferred to 20.07.2015.

S.No.160

Case No. A/R-47

Meeting No.05/16

Date: 09.06.2015

M/s. Autocomp
India Pvt. Ltd.,
Nasik (Mah.)

HQF.No.01/81/050/00179/AM13/DES
|

Lic. No. & date

RA.F.No.31/83/040/00074/AM13

Request for clarification /
modification of norms

3110054970
dt.13.07.2012

Decision: The committee noted that the firm’s request dated 06.04.2015 has been sent to DHI on
22.05.2015 for comments and decided to await comments.

Case is deferred to 20.07.2015.

S.No.161

Case No. A/R-48

Meeting No.05/16

Date: 09.06.2015

M/s.  Autocomp
India Pvt. Ltd.,
Nashik(Mah.)

HQF.No.01/81/050/00427/AM11/DES
|

Lic. No. & date

RA.F.No.31/24/040/00130/AM11

Request for clarification /
modification of norms

3110045269
dt.28.10.2010

Decision: The committee noted that the firm’s request dated 06.04.2015 has been sent to DHI on
22.05.2015 for comments and decided to await comments.

Case is deferred to 20.07.2015.

S.No.162

Case No. A/R-49

M/s.  Autocomp
India Pvt. Ltd.,

HQF.No.01/81/050/00490/AM12/DES

Lic. No. & date

A

|~
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3110052368
/| dt.13.01.2012

RA.F.No.31/83/040/00206/AM12
Request for clarification
modification of norms

Decision: The committee noted that the firm’s request dated 06.04.2015 has been sent to DHI on
22.05.2015 for comments and decided to await comments.

Meeting No.05/16 Nashik(Mah.)
Date: 09.06.2015

Case is deferred to 20.07.2015.

S.No.163

Case No. A/R-50 M/s.  Autocomp HQF.N0.01/81/050/00189/AM14/DES Lic. No. & date
India Pvt. Ltd., | .l

Meeting No.05/16 Nashik(Mah.) RA.F.No.31/83/040/00020/AM14 3110058599

Date: 09.06.2015 Request for clarification /| dt.03.06.2013
modification of norms

Decision: The committee noted that the firm’s request dated 06.04.2015 has been sent to DHI on
22.05.2015 for comments and decided to await comments.

Case is deferred to 20.07.201 5:

S.No.164

Case No. A/R-51 M/s.  Spirotech HQF.No.O1/80/050/00265/AM15/DES Lic. No. & date
Heat Exchanger | .I J
lTVIeeting No.05/16 Pvt. Ltd., Pune RA.F No0.05/24/040/00154/AM15 0510389675
| Date: 09.06.2015 Request for revision of norms dt.14.07.2014_l
Decision: The committee noted that the firm’s request dated 26.02.2015 has been sent to DIPP on
12.05.2015 for comments and decided to await comments.

Case is deferred to 20.07.2015.

S.No.165
Case No. A/R-52 M/s. Sartorius HQF.No.O1/80/050/00303/AM15/DES Lic. No.&dat:\

Stedium India | .I

| MeetingNo.05/16 | Pvt. Ltd., | RA.F.N0.07/24/040/00136/AM15 0710105701
| Date: 09.06.2015 Bangalore Request for revision of norms dt.11.07.2014

Decision: The committee noted that the firm’s request dated 10.03.2015 has been sent to DIPP on
12.05.2015 for comments and decided to await comments.

Case is deferred to 20.07.2015.
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S.No.166

Case No. A/R-53

Meeting No.05/16

Date: 09.06.2015

M/s. Larsen &
Toubro Ltd.,
Mumbai

HQF.No.01/80/050/00517/AM14/DES
|

Lic. No. & date

RA.F.No.03/95/040/00830/AM 14

Request for revision/amendment of
norms

0310766662
dt.17.01.2014

Decision: The committee noted that the firm’s request dated 05.05.2015 has been sent to DIPP on
22.05.2015 for comments and decided to await comments.

Case is deferred to 20.07.2015.

S.No.167

Case No. A/R-54

Meeting No.05/16

Date: 09.06.2015

M/s. Larsen &
Toubro Ltd.,
Mumbai

HQF.No.01/80/050/00468/AM15/DES
|

Lic. No. & date

RA.F.No.03/95/040/00415/AM15

Request for revision/amendment of
norms

0310788987
dt.10.09.2014

Decision: The committee noted that the firm’s representation dated 19.05.2015 has been sent to DHI on
22.05.2015 for comments and decided to await comments.

Case is deferred to 20.07.2015.

S.No.168
Case No. C-02 M/s. Schmtetz | HQF.No.01/80/171/00021/AM15/DES.]
Meeting No.05/16 India P. Ltd; Request for fixation of wastage norms M/s. Schemtetz

Date: 09.06.2015

Trade Policy.

India P. Ltd. (100% EOU) as per para 6.8(e) of Foreign

Decision: The committee noted that the firm’s request has been sent to MSME on 25.05.2015 for

comments and decided to await comments.

Case is deferred to 20.07.2015.

S.No.169
Case No. C-03 M/s. Larsen & | HQF.No.01/80/162/00061/AM14/DES.I
Meeting No.05/16 Toubro Ltd. Clarification against SION SI.No.C-1647 of Engineering

Date: 09.06.2015

Products -reg..
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Decision: The committee decided to reject the case based upon the written comments of DHI vide Uuo
No.1 (04)/13-TSW (B)/214 dated 20.05.2015 (copy to be sent to firm and RA) with direction to the firm
to pay applicable custom duty with interest for EODC.

RA may take necessary action accordingly.
sk %k ok %k

PALVEEN SHARMA ' ()\/
el O\

Dy. Direct
Directorate G 18
Ministry ry PARV
Udyo w11 Dy.

Directorate General of ForeignTrade
Ministry of Commerce & Industry
Udyog Bhawan, New Delhi-11
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Office of the development Commissioner
Micro small & medium Enterprises
MECHANICAL DIVISION

30(88)/14-ME

Subject: AA no 0710097716 dated 23.05.1% in respect of M/s Zenith Precision Pvt Ltd

. %. -4
e Norms may be fixed as follows:-

e S.No. 1,2 and 4 of items of Import may be allowed as per AA no 710084928 dtd 22.12.11.

¢ S.No. 3 of items of Import may be allowed as per AA no 710070294 dtd 01.03.10.

e Firm has intimated through e-mail dtd 11.05.15 that they have not exported item given at
S.No. 5 and will pay duty for the item of import at Sno. 5.

This issues with the approval of Director (ME) for taking view by NC.

i

= z C
(K.S. Sodhi) -
AD (ME)

Sh H. Das, FTDO, DGFT. Udhyog Bhawan, New Delhi
O/o DC, MSME UO No 30(88)/14-ME dated 08.06.15

gnTrade
% IndL

Q
IXE:’
<
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Office of the development Commissioner
Micro small & medium Enterprises
MECHANICAL DIVISION

30(82)/14-ME
Subject: AA no 0710097715 dated 23.08.14 in respect of M/s Zenith Precision Pvt Ltd
Norms may be fixed as follows:-

Sno 19 of import item may be allowed as per AA no 710073874 dtd 27.08.10.

Sno 10 of import item may be allowed as per AA no 710089174.

Sno 1,2,4,5,8 and 12 of import item may be allowed as per AA no 710084884 dtd
21.12.11.

Sno 3, 6, 7,9, 1land 17 of import item may be allowed as per AA no 710089191 dtd
22.06:12.

Sno 13 of import item may be allowed as per AA no 710070294 dtd 01.03.10.

Sno 14 and 15 of import item may be allowed as per AA no 710075610 dtd 24.11.10.

Sno 18 may be allowed as 167.71 kg inclusive of 855% wastage after affecting 15%

recovery for scrap.
Sno 16 may be allowed as 217.2 kg inclusive of 805% wastage after affecting 15%
recovery for scrap.

This issues with the approval of Director (ME) for taking view by NC.

, o =
Lt |

(K.S. Sodhi)
AD (ME)

Sh H. Das. FTDO. DGFT, Udhyog Bhawan, New Delhi
0O/o DC, MSME UO No 30(82)/14-ME dated 08.06.15

ﬁ\/o\\du’

PARVEEN SHARMA
Dy. Director General
Directorate General of Fore!gnTraide
Ministry of Commerce & Industry
Udyog Bhawan, New Delhi-11
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Office of the development Commissioner \?\ 5 i ,i
Micro small & medium Enterprises 8) s O/ 6ol
MECHANICAL DIVISION

30(61)/14-ME

Subject: AA no 0710102670 dated 06.03.14 in respect of M/s Zenith Precision Pvt Ltd

The norms may be fixed as follows:-

—

Sno 26 of import item may be allowed as per AA no 710073874 dtd 27.08.10.

Sno 5, 10, 14, 16, 20, 23, 27, 28 and 32 of import item may be allowed as per AA no
710089174.

Sno 13 of import item may be allowed as per AA no 710084884 dtd 21.12.11.

Sno 8, 12, 25 and 35 of import item may be allowed as per AA no 710089191 dtd
22.06.12.

Sno 1, 15, 21 and 38 of import item may be allowed as per AA no 710070294 dtd
01.03.10.

Sno 2, 3,6, 11, 18, 19, 22, 24, 29, 30 and 31 of import item may be allowed as per AA no
710084298 dtd 22.12.11.

Sno 7, 9 and 17 of import item may be allowed as per AA no 710075610 dtd 24.11.10.
Sno 4 may be allowed as 22.23 kg inclusive of 134% wastage after affecting 15%

recovery for scrap.

Sno 33 may be allowed as 30.564 kg inclusive of 586% wastage after affecting 15%
recovery for scrap. :

Sno 34 may be‘aliowed as 152.864 kg inciusive of 581% wastage after affecting 15%
recovery for scrap.

Sno 36 may be allowed as 211.296 kg inclusive of 974% wastage after affecting 15%
recovery for scrap.

Sno 37 may be allowed as 211.488 kg inclusive of 915% wastage after affecting 15%
recovery for scrap.

Sno 39 may be allowed as 71.838 kg inclusive of 508% wastage after affecting 15%
recovery for scrap.

This issues with the approval of Director (ME) for taking view by NC.

I
7y
(K.S. Sodhi)
- AD (ME)
o € e
%\,;\\g

Sh Haradhan Das, FTDO. DGFT, Udhyog Bhawan, New Delhi
O/o DC, MSME UO No 30(61)/14-ME dated 05.05.15

DeEs

- PARVEEN SHARMA
2 5 Dy. Director General
Directorate General of ForeignTrade
Ministry of Commerce & Industry
Udyog Bhawan, New Delhi-11
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Office of the development Commissioner
Micro small & medium Enterprises
MECHANICAL DIVISION
30(189- A)/2014-ME

Subject: Adv. Authorization no 2210014810 dated 22.04.14 in respect of M/s IND-
Sphinx Precision Ltd »

Norms may be fixed as follows:-

Import of item at Sno 1 may be allowed for 97.5 kgs (65000 nos only) inclusive of
66.67% wastage..
Import of item at Sno 2 may be allowed @ upto 5% of FOB value.

This issue with the approval of Director (ME)

~

G
(K.S. Sodhi)
AD (ME)

Shri H. Das: FTDO. DGFT. Udhyog Bhawan

-Olo the DC(MSME) UO note no 30(1 89-A)/14-ME dated 08.06.15

] = 2

MM

PARVEEN SHARMA
Dy. or General
Directorate General of ForeignTrade
Ministry of Commerce & Industry
Udyog Bhawan, New Delhi-11
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Office of the development Commissioner
Micro small & medium Enterprises

MECHANICAL DIVISION
30(190)/2014-ME

Subject: Adv. Authorization no 2210014809 dated 22.04.14 in respect of M/IND-Sphinx
Precision Ltd

Norms may be fixed as follows:-

Import of item at Sno 1 may be allowed for 16.8 kgs (28000 nos only) inclusive of 50%

wastage.. -
Import of item at Sno 2 may be allowed @ upto 5% of FOB value.

This issue with the approval of Director (ME)

W=

(K.S. SOd?;l)
AD (ME)

Shri H. Das: FTDO, DGFT. Udhyog Bhawan

O/o the DC(MSME) UO note no 30(190)/14-ME dated 08.06.15

»
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Office of the development Commissioner
Micro small & medium Enterprises v Q) - K = D/

MECHANICAL DIVISION :

30(212)/2014-ME

Subject: Adv. Authorization no 0510390041 dated 31.07.14 in respect of M/s Camfil air
filteration Pvt Ltd.

The norms may be fixed as follows:-

* Relevant filter paper may be allowed as 1.02kg/kg content in export product.

This issues with the approval of Director (ME) for taking view by NC.

éocﬂ"’

/J
3

(K.S.S(;ghi)

AD (ME)

Shri Haradhan Das, FTDO, DGFT Udyog Bhawan New Delhi
O/o The DC (MSME) UO note no 30(212)/14-ME dated 07.05.15

e

M.eamnd

et

m&s/

IARM

PARVEEN SHARMA
Dy. Director General 5
Directorate General of ForelgnTrf )
Ministry of Commerce & Industry
Udyog Bhawan, New Delhi-11
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A B8 WIsH
Department of Heavy Industry oo 6 /I\(
TSW(B) Section

Subject: Application of M/S Faiveley transport for ratification of norms of
AA no- 0410159158 DT 05-08-14

DES-I, DGFT may kindly refer to above mentioned licence of M/S Faiveley
transport. The firm has replied vide their letter of 08-04-15. Based on the

information this Wwds the following.
Export

Semi permanent coupler-72 nos

Import

There are 4 items. The items proposed for import are components. The firm
has stated that it has asked for higher quantity due to wastage. We may not
agree to any wastage on components. The quantity of items may be amended
to 216,72, 288 & 288 respectively as per information submitted. The items
may allowed under GN-4 with accountability.

The above issues with approval of IA(KKT).

.C Nayak
Development Officer
12-05-15

DGFT. FIDO, DES-I
Deptt. of HI, UO No 3(119)/14-TSW(B) ( 7§ dated




Office of the development Commissioner
Micro small & medium Enterprises
MECHANICAL DIVISION
30(160)/2014-ME

Subject: Fixation of Adhoc norms against advance authorisation no
0410159363 dated 10.09.14 for M/s Montan Hydraulik Pvt. Ltd..

Norms may be fixed as follows:-

S.no. 19 may be allowed for 28.32 kg inclusive of 2.3% wastage after affecting 1/3"

recovery from scrap.
S.no. 20 may be allowed for 366.27 kg inclusive of 2.3% wastage after affecting 1/3
recovery from scrap.
S.no. 21 may be allowed for 150.32 kg inclusive of 2.3% wastage after affecting 7 L

~rd

recovery from scrap.

S.no. 78 may be allowed for 77.33 kg inclusive of 2.3% wastage after affecting 1/3"
recovery from scrap.

S.no. 79 may be allowed for 418.66 kg inclusive of 2.3% wastage after affecting 1/3"
recovery from scrap.

Rest of the items may be allowed on net to net basis with NIL wastage and
accountability clause.

This issues with the approval of Director (ME) for taking view by NC.

.
(] BN
&

(K.S. Sodhi)
AD (ME)

Sh H.Das. FTDO, DGFT. Udhyog Bhawan, New Delhi
O/o DC, MSME UO No 30(160)/14-ME dated 08.06.2015

Malehs”

VEEN SHARMA

D D‘ eCi ( Cﬂula
D ‘CC Olaye C)E Hux‘d E ‘ O‘e\g“ “kade

inist , of Commerce
M\S‘dygg ghawan, N New De\hm
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~ No.23 (18)/2014-chem.
s g woals)
O/o THE DEVELOPMENT COMMIS SIONER (MSME) /
(CHEMICAL DIVISION) '

7th floor, A Wing, Nirman Bhawan,

New Delhi

21% May 2015

OFFICE MEMORANDOM

Subject : Ratification of Norm against Adv. Authorization No. 0510391272 dated 23.09.2014
obtained under Para 4.7 of HBP(Vol.) -M/s Alaska Multi Polymers Pvt. Ltd. Greater

NOIDA.

DGFT may please refer to DGFT ID. No. 01/80/050/00409/AM15/DES-I/ 1587 dated 9/1/2015, on
the subject mentioned above.

The application and clarifications of the firm have been examined for fixation of the norms and
following quantities are recommended for 16600 Kg of Rice Rubber Rolls(2000 Pieces).

Item of Export Quantity Items of import Quantity j
recommended,
Rice Milling Synthetic rubber (NBR) 6800.00 Kg
| Machinery Spare
| Parts(84379090) i.e. | 16600 Kgs. Rubber chemicals (CBS) 66.00 Kg
Rjce Rubber Rolls /2000 Pcs _
Precipitated Silica 4220.00 Kg
Zinc Active 125.00 Kg
(S1-69 3526 Kg
This issue is with the approval of JDC. o R e 1
0lo Directorate General of Foraigh Trade- : /
alt_;
R cuals
17/ 03 JUN M t 1.P. Pathak)
As

(
/ @ ' stt. Director (Chemical)
} ( ’/§ . g0 T3 wsoiR. &l §
Shri Parveen Sharma, : ismﬂ\ e e

Dy.Director General of Foreign Trade,
Ministry of Commerce & Industry,
Directorate General of Foreign Trade,
(DES-I Section), R.N0.404, 4™ floor,
Udyog Bhavan,
New Delhi

o
S\

PARVEEN SHARMA
_ Dy. Director General
[l\J/i{e:ctorz.ie(GaneraI of ForeignTrade
.;r'h_stry of Commerce & lﬁdustry
Udyog Bhawan, New Delhi-11




Office of the development Commissioner
Micro small & medium Enterprises
MECHANICAL DIVISION
30(24)/15-ME

Subject: AA no 3110065310 dtd 09.03.15 in respect of M/s GL&V India Pvt Ltd.
Norms may be fixed as follows:-

e Weight of the Export product may be indicated as 32,516 Kg.

e Item of import at Sno. 1 may be recommended as 28093 Kg with 12.14% wastage after
one third recovery.

e Item of import at Sno 2 of the list may be recommended as 400 Kg.

e Item of import at Sno 3 to 5 may be recommended on net to net basis with NIL wastage
and accountability clause.

This issue with the approval of Director (ME) for taking a view by NC.

A

7al

(KSSodhi)
Asst Dir (ME

Sh Haradhan Das. FTDO. DGFT Udhyog Bhawan New Delhi
O/o the DC(MSME) UO Note no 30(24)/15-ME dated 08.06.15

s

61\01/“)”/

PARVEEN SHARMf\

Dy. Director General -
D'\rectofa'ie General of Forelgr(xi rsat
Ministry of Commerce & lnng_ . 1ry

Udyog Bhawan, New Deini



' : /
coyeass fIR-143
Ministry of Heavy Industries & Public Enterprise

s’ 7K
Department of Heavy Industry &a%@
TSW(B) Section 55 i

Subject: Application of M/S Truetzschler india for ratification of
norms of AA no 0310608317 dt 29-12-10.

DES-I, DGFT may kindly refer to the above mentioned AA of
M/S Truetzschler india. The firm may be asked to submit
following information.

1. Catalogue/ write up of the export product.

2. Appendix 11 A of application.

3. Calxculation of the requirement of all import items whose

quantity is not in number.
j)}

B.C.Nayak
Development Officer
06-05-15

The above issues with the approval of IA (KKT).

DGFT, FTDO, DES-I

Deptt. of HI, UO No 3(69)/15-TSW(B) dated




‘ No.7/246/2014-TSW } -

/ - 3/6) 2.
DEPARTMENT OF INDUSTRIAL POLICY & PROMOTION X
(TSW Section) W i /

...................... /——

Subject: Advance Authorisation No. 0510391736 dated 27-10-2014 — M/s Kamal Rubplast
Industries Pvt. Ltd., Delhi

Ref: DGFT U.O. No. 01/80/50/466/AM-15/DES-|

Please refer to this office recommendation of even number dated 09-12-2014 (copy
enclosed) on the subject mentioned above and to say that there was a typographical error in

description of export item No.4, the same is to be read as ‘O Ring’ in place of ‘Seal Ring’.

N

(Nand Lal)
Consultant
29-04-2015

Shri Haradhan Das, FTDO, DGFT

e

Copy to : Shri S.K. Jain, D.O., DIPP




No.7/246/2014-TSW
DEPARTMENT OF INDUSTRIAL POLICY & PROMOTION
(TSW Section)

Subject:  Advance Authorisation No. 0510391736 dated 27-10-2014 — M/s. Kamal Rubber
Plast Industries Pvt. Ltd., Delhi

Ref: DGFT U.O. No. 01/80/50/466/AM-15/DES-|

The case has been examined and based on the technical information, as also the
details of production & consumption data of the raw material consumed, submitted by the firm
and advance authorization approved earlier for some of the similar items, the following
norms is recommended:-

Export Items

S.No. | Description of item Quantity

1 Seal Ring Part No.2310031201 Rubber Parts made with | 24,000 numbers
Fluoroelastomer FD 3011

2 Seal Ring Part No. 2335533102 Rubber Parts made with | 6,000 numbers
Fluoroelastomer FD 3011

3 Seal Ring Part No. 2327433102 Rubber Parts made with | 6,000 numbers
Fluoroelastomer FD 3011

4 Seal Ring Part N0.2303532211 Rubber Parts made with | 1,50,000 numbers

Fluoroelastomer FD 3011 5
Import item:
Sl. Item Description Quantity Recommended
No.
1 | Synthetic Rubber (Fluro Elastomer FD 3011) 1799.406 Kgs
gH+
(Nand Lal)
Sr. Development Officer
09-12-2014

Shri S. Muthukumar, FTDO, DGFT

Copy to : Shri S.K. Jain, D.O., DIPP




& ATz
: M ¢ 0%
Ministry of Heavy Industries & Public Enterprises
Department of Heavy Industry
TSW(B) Section

Subject: Application of M/S Larsen & Toubro construction, Kolkata
for ratification of norms of AA No. 0210187120 dated 05.03.2013.

Ref- DGFT ID no 01/80/162/0061/AM14/DSE-1/28 dtd 07-04-15

DES-I, DGFT may kindly refer to the above mentioned request of
M/S L& T Limited. The firm’s reply of dated 10-03-15 has been
examined. The comments of this Office is as under-

As per par 7.01 of the foreign trade policy (FTP) the suppliers are
eligible for deemed export benefits, provided the goods are
manufactured in India.

In instant case, the imported goods have been supplied to the
Project site as it is and no manufacturing has taken place. Hence
as per FTP, the applicant is not eligible for deemed export benefits
on these items.

In view of above this office does not support the firm’s request.

Above issues with the approval of JS(RKS).

D
B.C.Nayak

~ Development Officer
@ 20-05-15
FTDO, DES-1, DGFT

Deptt. of HI, UO No 1(04)/13-TSW(B)
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